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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF :

Devidas Khatn . Applicant
Versus

Umon Of India And Others .. Respondents

REPLY ON BEHALF OF M/S MODI MINERALS UDYOG
THROUGH ITS PROPRIETOR SMT, AMITA GUPTA

o, The Hon'ble Chairman and his companion

Members of the atoresaid Tribunal, New Delha.

I'he Respondent above named,

MOST RESPECTFULLY SHOWETH:

I, Anuta Gupta W/O Dwarika Prasad R/O Prayag Kunj Y-102, 3

—y

S Strechey Road, Civil Lines, Allahabad, Uttar Pradesh- 211001 do
hereby solemn atfirmation state as follows:

l. T'hat the deponent is the proprictor in the firm named as “M/S
Modi Minerals Udyog™ and vide this present atfidavit, the
deponent s only bringing on record its objections to the Action
Faken Report dated 23.02.2023 filed by the joint Committee

before this Hon'ble Tribunal. The answering deponent reserves

€A :
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us night to file a Para wise teply to the present application or

additional reply to any facts, observation if need arises.

The 1ssue raised in the present Original Application pertains to
alleged illegal mining activities of Silica sand and washing plants
of Silica sand in Shankargarh Block and nearby area like
Pervaizabad, Lalapur, Bankipur, Janwa, Dhara etc., of Prayagraj
District, U.P. 1t is further alleged that indiscriminate and
excessive extraction of ground water for washing silica sand as
well as illegal and unscientific mining are adversely affecting the

environment and public health.

This Hon'ble Tribunal vide its order dated 01.08.2022 in O.A.
No. 203 of 2021 found it necessary to require a factual and action
taken report and, therefore, was pleased to constitute a S member
Joint Committee to be headed by Regional Director, MoEF&.CC
with Regional Director, CPCB, Member Secretary, State PCB,
District Magistrate, Prayagraj and nominee of Indian Bureau of
Mines (IBM), Government of India as members in which the
State PCB and Regional Director, MoEF&.CC will jointly act as

nodal agency for coordination.

That the deponent was found to be affected by the course of
action proposed by the joint Committee. In compliance of the
order dated 01.08.2022 passed by this Hon'ble Tribunal, the Joint
Committee filed its report dated 23.02.2023 before this Hon’ble
Tribunal stating various observations with regard to deponent’s
silica mine at page 228 and also sought to impose Environmental

Compensation.
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34

SUBMISSIONS

L.

That the deponent’s whole business is in the name of Modi
Minerals Udyog through its proprietor Smt. Amita Gupta. Since
the mining of silica and its furnishing from the washing unit
constitutes a single business although the mining unit and
washing unit are located at a distance of 3 kms. This is due to the
restriction that the washing unit cannot be located near the
mining area. Deponent was is possession of CTO (Consent to
Operate) and EC (Environmental Clearance) for Modi Minerals
Udyog (Prop Smt Anita Gupta). The said CTO and EC was for
the whole business and there was no bifurcation into the business
for the purpose of CTO and Washing unit as raw silica which is
extracted through mining is not sold into the market without
washing. Clause 24 of the Specific Conditions of deponents EC
No. 180/Parya/SEAC/967/2011/TA(M) dated 11.11.2014 also
states that

“Consent to operate shall be obtained from the UP
Pollution Control Board, prior to the start of enhanced production
from the mine”

Thus clause 24 clearly states that CTO for mining would
be taken only when there is enhanced production from the
permitted level in the mining. Since deponent production has
never gone beyond the EC quantity, he never applied for a
separate CTO for the mining lease.

True Copy of the EC issued to deponent vide letter No.
180/Parya/SEAC/967/2011/TA(M) dated 11.11.2014 is annexed

herewith as Annexure R-1,
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That deponent was not found in default of excessive use of water,
which is the main concern raised by the Applicant before the
Hon’ble Tribunal. During the inspection of the Joint committee

Magnetic water flow meter was available in the washing unit. A
Concrete pit was available for washing of silica and the silt waste

is used to level the soil in the area.

That since the deponent was in possession of CTO in the name
of Modi Minerals Udyog which is a single unit involved in
mining and washing the silica sand before its sale, deponent has
not applied for the separate CTO, one for mining lease and
another for washing unit. Moreover, no objections were raised by
the concerned department during regular submissions of

compliance report by the deponent.

That the deponent continuously monitored the Environmental
parameters in the mining site and ensured that all the parameters
are within the permitted criteria as per the EC terms. Test Reports
against the Ambient Air and water quality was submitted with
EC compliances from time to time. True Copy of the air pollution
test conducted at the mining site of the deponent dated ---- are

annexed herewith as Annexure R-2.

That however, when the inspection team came and asked for
separate CTO for mining lease, then the deponent came to know
that separate CTO is required for mining and washing. Hence the
deponent immediately applied for separate. CTO  and
accordingly fresh CTO for mining lease was issued on

12.09.2022. It is pertinent to mention that the deponent has been

s - .
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carrying on the business of mining in the name of M/S Modi
Minerals Udyog Ltd. Hence a CTO obtained for mining and
Wwashing in that name shows and implies that the mining activity
Was never carried out without a valid CTO. The requirement
separate CTO’s for both the activity at most can be a irregularity

but not an illegality. Copy of the CTO issued to deponent dated
12.09.2022 is annexed as Annexure R-3.

6. That point wise reply for the observations submitted is

6@@&&@& on | ang Plan

'DGPS _sur%ﬁf_ ani:E lease |

DGPS survey is completed and
area 1s not done, Boundary pillars | boundary pillars have been

are not erected properly. corrected.

._ﬁrdd_ucti_on, Dt?elopmean It is suﬁtta_tigthe_dep_ona-

Dumping, Plantation, | has started the mining operations
Reclamation &  rehabilitation | from the 01.07.2015 by the
‘works are not done as per the | transfer deed from Sh. Kanhaiya
proposals of approved mining: Lal and is submitting mining plan
'plan  document. The mining | from 2015 onwards and therefore
operations are not being carried ! cannot explain the excavation
out in scientific & systematic | plan for the past 49 years but it is
manner. There is absolutely no | submitted that since the lease area
relevance in approved proposals | is a rocky land and many times
“and actual working. Excavation is | big rocks comes in the area of
.not in consonance with the 49 | approved mining plan  which
years of mining lease period. needs to be shifted, therefore

minor variations from approved

N —
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ining plan may have taken |

place.

7. That point wise reply of the observations with regard to

Environmental Clearance at Page no 228-229 of the report are

Observation based on Environ nﬁnﬁiflea_ra?cé

It has been found that the
peripheral fencing of the
excavated  Environmental

Clearance area has not been

done so far,

Peripheral fencing of | the whole arca
has been done and the photographs of
the same are anncxed as Annexure R-

4

"1t has been observed that the

none of mine workers
wearing personal protective
equipment's (PPEs) likes,
safety shoes,

helmets mask etc on site,

miner is neither established
nor conducting monitoring
of the RSPM, SPM, 502,

NOx parameters at site,

_]ms_i::e;i @sewed_that_the_

It is submitted that the area where the |

|mining is done is very hot and dry

place due to which wearing of helmets

etc on site becomes very difficult.

It is submitted that deponent is
submitting his returns in every six
months in which all parameters with

regard air pollution are duly

submitted. Report submitted by the
deponent dated
RSPM, SPM, SO2, NOx are measured

in  which

........

and found within permissible limits is

~.,
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It has been observed that the
miner is neither established
nor conducting monitoring
of the ground water level
and its quality parameters at

site,

It has been observed that the
miner is not given safety

training to the employee,

‘Regular safety training is conducted in |

obtained the separate permission for

abstraction of ground water from the ‘
Ground Water Department, Ministry ‘
of Jal Shakti, Government of UP under

section 10(1) of the Uttar Pradcsh‘
Ground Water Management and |
Regulation Act. True Copy of the ‘I
Certificate of Registration of user for |
abstraction of water is annexed as|
Annexure R-6.

Deponent further states that the water
used in the washing plant is used in |
very scientific manner where the same
water is utilised many times. A
magnetic flow meter is installed at the
washing site. A detailed water flow |
and utilisation diagram is annexed for

ready reference as Annexure R-7.

the mining lease area, Photographs of
the same are Annexed herewith as

Annexure R-8.

It has been observed that the
miner does not have OB

waste management

OB waste that comes out during |
mining is utilised for filling of the

vacant pits in the area

< <
2w\ 2 e DN



285

It has been observed that

miner does not stored top

soil at site,

It is submitted that the top soil is |
collected and is stored at a separate
place and is utilised to level the field
the
Photograph of the site where the top

once mining 1s complete.
soil is placed is annexed as Annexure

R-9.

1t has been observed that the

7.5meter safety

zone
' planation has not been done

throughout the

boundary

lease,

It is submitted that the whole area

where the mining is conducted is very
dry area and is also rocky terrain.
Plantation are done in every rainy
season but the plants die out due to
scorching heat and rocky terrain.
Photographs of plantation done at the
mining site and the bills for the
purchase of plants is annexed as

Annexure R-10.

It has been observed that the

|
PAs are using JCB etc.

' \ 8. That point wise reply of the observations with regard to CTO

Yo%) (Consent to Operate) at Page no 229 of the report are

Observation based on Consent to Operate

It s important to | It is submitted that CTO is always taken under |
note here that the | the Head “Sand and Morrum” as there is no

above lease is for | separate head in the online website of

LS R ?_)\:€~\



silica sand, whereas,
the CTO has been
granted for the sand

and morrum
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minemitra for silica sand but the Para 1 under |
specific conditions headings clearly states that
“l. This consent is valid for production of
Silica’/Morrum — 12500 Cu Meter/year by |
opencast and semi mechanised mining in 17.75
hectare leased arca at Bhukhand No. 84-87,
100, 101, 105-110, 120, 121, 123-134, 143
Village Janwa Tehsil-Bara, tehsil-Prayagraj”
Therefore, it is incorrectly interpreted that
the CTO has been granted for the sand and |
morrum only.
True copy of the CTO dated 12.09.2022 is
Annexed as Annexure R-2.

Operated mini_ﬁg
without valid CTO
during 2016 to 2022,

It is submitted that the CTO has been taken in |
the name of Modi Minerals Udyog, and the
same is available with the deponent.
Deponent’s whole business is in the name of
Modi Minerals Udyog (Prop Amt Amita
Gupta). Deponent does business from two

places, one where mining is done and another

where the raw silica extracted is washed. Both ‘
are located at a distance of three Kms due to ‘
restriction that washing plant cannot be located |
near mining area. Deponent is in possession of |
CTO for M/S Modi Minerals Udyog which is
valid from April 2015 to July 2023. True copy

of the CTO granted vide letter No.

-

e S Ll Y |



287
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1803/Parya/SEAC/967/2011/TA(M)  dated

11.11.2014 is annexed as Annexure R-11.

During the visit of the inspection team as
formed under the directions of this Hon’ble
Tribunal, 10ld deponent that a separate CTO is
required for the mining lease. Requirement of |
separate CTO one for mining lease and another
for washing area was never informed to
deponent despite filing of regular returns in EC
Compliance with MOEF and UPPCB, |

Moreover it is also not viable for taking ;
different CTO for the same business since all i
the miners involved in the silica mining do
both the work of mining as well washing the
raw silica and both cannot be taken as different i
business. |
Clause 24 of the Specific Conditions of |
deponents EC No.
180/Parya/SEAC/967/2011/TA(M) dated
11.11.2014 states that

“ Consent to operate shall be obtained from
the UP Pollution Control Borad, prior to the

|
start of enhanced production from the mine”

Thus clause 24 clearly states that CTO for
75 A mining would be taken only when there is
< X S enhanced production from the permitted level

in the mining. Since deponent production has
never gone beyond the EC quantity, he never

Zuhaiiow M
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apﬁlicd for a separate CTO for the mining
lease. True copy of the EC No.
180/Parya/SEAC/967/201 1/TA(M) dated
11.11.2014 is annexed as Annexure R-1.

It is further submitted that as soon the Joint

committee informed that a separate CTO is

required for the mining lease, he immediately |
applied for the same and now is in possession ‘
of CTO both for the washing area and the‘

mining lease as required by the Joint
Committee. True Copy of the CTO for the }

mining lease area is annexed as Annexure R-2 |
|

| (Mentioned above)

9. That point wise reply of the observations with regard Satellite

images on various intervals at Page no 229 of the report are

' Observations with regard Satellite images on various intervals

Satellite image clearly | It is submitted that the whole land in which
depicted that the lease | the mining is being conducted is a private
conduction non- | land in the hands of the different land
significant mining | owners. Land owners often capture their
during 2017 to 2019, land and start selling the land by dividing it |
into smaller housing plots against which the

deponent has made several complaints to

the concerned authorities but due to no

action by the said authorities in spite of'J

2 dww D




Significant mini_ng has
been observed during

after 2019
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several complaints, B(m_-éigniﬁcanl mining
was done during 2017-19. Copy of the
complaints done by the deponent are
annexed as Annexure R-12

That in continuation  with the

. e |
abovementioned reply wherein it was stated |

the reason for non-significant mining, it is
submitted that since the deponent has been
in possession of all the land in the area he
started the mining as per the permitted

quantity after 2019.

Mining outside of the
lease has also been

observed

It is submitted that the whole area where the |

mining is being conducted is the private
land in the hands of the private landowners,
moreover illegal mining is also very

rampant in the area which is putting huge

pressure to those miners who are doing |

mining after spending significant amount in
taking proper clearances. These illegal

miners are mining at less cost and makes

business unviable for those mining ina legal

way. Mining outside the lease area of the
deponent has been done by these illegal

miners.

No green belt has been

developed

It is submuitted that the whole area where the
mining is conducted is very dry area and is
also rocky terrain. Plantation are done in

every rainy season but the plants die out due

— ‘\
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‘ to scorching heat and rocky terrain. |
Photographs of plantation done at the |

‘ mining site and the bills for the purchase of |

plants is annexed.

10.  That with regard to the compiled information for calculation of
Environmental Compensation as submitted in page 253 details of
which are given in Page 256 where the Joint Committee has
calculated the excess quantity with regard to the deponent as
72,447 tons has been wrongly assessed due to incorrect unit taken
in permitted capacity. It is submitted that the permitted capacity
of the deponent is 12,500 Cubic Meters per Years and not the
12,500 Tons per year. Hence on conversion of 12,500 Cubic
Meters into tons, it has to be multiplied by 1.5 which becomes

18,750 tons in case of deponent.

11.  That the deponents lease as was originally allotted was for 25,000
Tons per year vide letter No. 1803/Parya/SEAC/967/ 2011
/TA(M) dated 11.11.2014 in the name of Mr Kanhaiya Lal and
the said Lease was valid from 01.04.2017 to 12.09.2022 until it
has been transferred in the name of the deponent by which it was
reduced to 12,500 Cubic Metre from 12.09.2022 vide letter No
365/Parya/SEIAA/967/2021 dated 17 Dec 2021. Hence the joint
committee has wrongly took 12,500 Cubic Meters for EC for the
whole period instead of calculating the permitted capacity as
25,000 Tons per year from 2015- 2021 and 12,500 Cubic Metres
(which when multiplied by 1.5 coverts to 18750 Tons per year)

from 2022 onwards. Therefore, the deponent has not done any

illegal production for the said period.

~avaeny D)
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12.  That the correct calculation as per the deponent would be as

follows:
[ Year ‘Permitted Actual Excess ’_Illgégl— | Qnty.
iQuantity Production | Quantity Production | For
‘ (Tons per | (Tons) Env.
annum) Comp.
(Ton)
2017-18 [25000 | 18767 o o o
2018-19 | 25000 | 19424 0 0 0
2019-20 | 25000 16225 0 0 0
2020-21 | 25000 5061 0 0 0
2021-22 | 18750 12970 0 0 0
Total | 0 0 o

13.  That beside this deponent submits that Silica Sand mining is a
very low value and high labour-intensive business. Deponent’s

mining area is located in Shankargarh and population around 25
Kms of it is totally dependent on Silica mining for their
livelihood. Most of the land is barren land and no agriculture is
possible in the area. The area is very hot and dry and labours
working in the area work very hard in scorching heat and
summer to earn their livelihood. Considering the low value of
silica being excavated from mines and huge labour involved,
huge environmental compensation at this stage would result in
losing the viability of the business and in turn would result in the

shutting down of the whole business. This will have an adverse

o e
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effect on the employability in the area leaving thousands of

labours into starvation.

14, That it is pertinent to bring into notice of this Hon’ble Tribunal
that the deponent has already been fined for non-submission of
mining plan in the COVID-19 period by the office of the District
Magistrate Prayagraj through letter No. 742/Minerals/2020-21
dated 05.03.2021 which was duly paid by the deponent. Copy of
the Letter received through the office of the DM Prayagraj dated
05.03.2021 and its payment dated 15.07.2021 is annexed as

Annexure R-13.

15.  That it is submitted that since the people in the whole area are
very poor deponent is consistently involved in the CSR
(Corporate Social Responsibility) work. Deponent is regularly
organising free health check-up camps in the area for the benefit
of the people working in the mining lease and well as for the
people living in the nearby villages. Deponent is also distributing
health care kits, winter clothing like blankets etc. In the month of
Aug 2022 deponent has organised a free eye check-up camp in
the area for the benefit of workers and local people. Some of the

CSR work done by the Deponent in the year of 2022 is given

below:

~pRY sl
GF

Date

Particulars Remarks ‘
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. |[27.08.22 | Free Health Checkup | Photographs ‘
i programme for workers and | attached
villagers
2. | 15.08.22 | Independence Day Celebration | Photographs '
‘ attached |
3 | 05.06.22 | Distribution of Safety helmets, I I
' Safety shoes and safety jackets '
4. 140122 ' Distribution of warm blankets | Photographs
for winter season to villagers ! and  bills
. attached |
5. 101.07.22 | Distribution of polythene and | Bills

Ctarpaulin to villagers during | attached
' rainy season
True Copy of the Photographs and bills showing the CSR work

done by the deponent’s firmis annexed as Annexure R-14,

That in addition to the fulfilment of CSR work Deponent is
spending a considerable amount n fulfilling its environmental
responsibilities under CER  (Corporate  Environmental
Responsibility). Deponent has spent a huge funds for purchase of
plants and for their maintenance to make the arca greener,
deponent is also educating the nearby villagers and workers in
the mining lease about sustainable use of water and other natural
resources by organising regular camps in the arca. Some of the
CER work done by the Deponent in the year of 2022 is given

below:

Fauaavohl
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SI. | Date | Particulars _ Remarks

1.1 06.07.22 | Purchase and plantation of | Photographs and
trees bills attached

2. | 15.04.22 | Purchase and plantation of | Photographs and |
plants bills attached
3. 109.09.22 _l_PEchase and plantation of | Photographs and

plants bills attached

Photographs and bills showing the CER work done by the

deponent’s firm is annexed as Annexure R-15.

17. Itis further submitted that the illegal mining is very rampant in
the area and strict action should be initiated against them since
they are doing much damage to the environment as against the

firms which are mining in the arca after taking all the required

permissions.

18.  Lastly, it is submitted that the calculation of the Environmental
Compensation Joint Committee is based on the erroneous facts
and the findings in the Action taken report are also based on
various facts which have been wrongly assessed by the
committee which have been elaborately explained in the
aforesaid mentioned paragraphs. In view of the above
submissions, it is requested that the Hon’ble Tribunal may be
pleased to consider the submissions of the deponent in her favour
and dispose of the present application with regard to the deponent

without awarding any costs for environmental compensation.

2 TEn WEy
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Whatever stated hereinabove is true and correct to the best of my

knowledge and belief and no part thereof has been concealed

therein. '2..:»‘?\'{_\(' T 23Ty
DEPONENT

VERIFICATION

Verified at New Delhi on this date of Aug 2023 that the

contents of the present affidavit are true and correct and nothing

material has been concealed therefrom.
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State Level Environment Impact Assessment Autho
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rity, Uttar Pradesh '
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g >

Directorate of Environment, cE
Vineet Khund- |, Gomts Nagar. Lucknow- 25010

" Phone - 91-522- 2306 541, Fax: 91-522-D00SES
i e S v £-mad . doeupikodvahoa.com
Shri Kanhaiva Lal, Websile . Wwhw.seaaup. i, WWW.SEILuR.COm
C’o Shri Dwarika Prasad Gupta,
43/1, S.P. Marg, Civil Lines,
Allahabad, U.P. 211001 017290
Ref..} $02... Parya'SEACH67/2011'TA OM Date Dateber, 2014

Sub:- Environmental clearance for proposed of Janwa Silica Sand Mine at Janwa. Taluka-
Bara. District-Allahabd, U.P. (Leased area 17.75 ha. )Mr. Kanhaiya Lal C/o Shri
Dwarika Prasad Gupta, 43/1, S.P. Marg, Civil Line, Allahabad. U.P.

Dear Sir,

Please refer to vour application/letter dated 20.04.2011,
29.05.2014 addressed to the Secretary, SEAC, Dr. Bhim Rao Ambedkar Paryavaran Pamsar.
Gomti Nagar, U.P., Lucknow.

The State Level Expert Appraisal Committee considered the matter in its meeuNgs heid on
dated 12.09.2014. A presentation was made by the representative of the project proponent aieng
with their consultant M's Ascenso Management and Consulting Pvt. Ltd. The propenent, through
the documents submitted and the presentation made, informed the committee that:

1. The Environmental clearance is sought for Janwa Silica Sand Mine at Bhukhand ne. 34-37.

100, 101, 105-110, 120, 121, 123-134, 143, Village-Janwa, Tehsil-Bara, Distmet-

Allahabad, U.P.
2. Mining lease was granted over an area of 20.71 ha in favour of Kanahaiya Lal dated

25/5/1973 for a periods of 20 years. Lease was applied for first remewal om dated
18/05/1992 by Kanahaiya Lal for the period of 20 years. Later lease was renewed in faver
of Kanahaiya Lal over an area of 17.75 Ha for the period of 20 Years dated 25.5.53.
Currently lease is under renewal. Lease was applied for renewal on dated 18.06.2012 for
the periods of 20 years over an arca of 17.75 Ha. This application relates to environmental

clearance for renewal of mining lease.
3. The mining plan has been approved for the proposal period of 2010-11 t 2013-14 wide

letter no. UP/Allahabad/sisd/ MPLN/R-02/10-11 dated 02/05/2011. The project propenent
has made a request to Indian Bureau of Mines for extension of its validity period. The
mining shall be undertaken as per the proposals mentioned in mining plan.

4. Ultimate depth of the proposed project is near about 3 Meter bgl i.e. near about 139 m
AMSL.

5. Washing of silica sand shall not be treated a part of project proposal submitted for

Environmental clearance.

6. As per the form-1/mining plan, the collection of 25,000 TPA Silica Sand is proposed from
17.75 Ha mining lease area.

7. The mhing?ﬁﬂn has been prepared by M/s Balram Singh Associates Pvt. Ltd. (RQP No.-
RQP/JBP/105/2003/B).

8. 300 working days in a year are proposed for mining.

9. Mining will be opencast type and manual.
10. This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14-09-2006.

16.02.2014, 18.04.2014,
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11, During operation the maximum number of workers 1s 42.
12, The water requirement will be limited 1o 6.9 KLD from (he nearby sources,
13. CSR activities with Rs, 2 lacs/year shull be executed and report shall be submitted 1o

SEIAA,

14. The mining operation will not be carried out In §
or in eco-fragile zone such os habitat of uny wild fauna.

15, This project does not atract any of the general conditlons applicable on mining projects
specified in EIA Notification 14/09/2006 as per affidavit dated 04/08/2014 submiited by
the project proponent.

16. The project proposal fall under category = I(n) of EIA Notification, 2006 (as amended).

17, There is no litigation pending in any court regarding the project.

Based on the recommendations of the SEAC meeting held on 12/09/2014 on he nbove
said project, the State Level Environment [mpact Assessment Authority (SEIAA), (Meeting held
on 15102014 has decided to grant the Environmental Clearance. for the title project for the
Collection of 25,000 TPA Silica Sand s proposed from 17,75 ha, along with all the following

General and Specific Conditions:
Genernl conditions:
|. Any change in mining ares, khasra numbers, entailing gupacity addition with change in
process and or mining technology, modemization and scope of working shgll again require
prior Environmenta) Clearance as per the provisions of EIA Notification, 2006 (as amended),
No change in the calendar plan including excavation, quantum of mineral silica sand and
waste should be made.
3. Conservation measures for protection of flora and faund in the core & buffer zone should be
drawn up in consultation with the local forest and wildlife department.
4 Four ambient uir quality-monitoring stations should be established {n the core zone s well 28
in the buffer zone for RSPM, SPM, S02 & NOx monitoring. Location of the stations should
be decided based on the meteorological data, topographical features and environmentally and
ceologicully sensitive lurgets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.
5. Data on ambient air quality (RSPM, SPM, SO2 & NOx) should be regularly submitted to the
Siate level impaet Assessment Authority UP, MoEF, Regional Office located at Lucknow
and the U.P Pallution Control Board once in six months.
6. Fugitive dust emissions from all the sources should be controlled regularly, Water spraying
arrangement on haul roads, loading and unloading and at transfer points should be provided
and properly muaintained. y ~
2. Measures should be taken for control of noise levels below 85 dBA in the work environment,
Workers engaged in operations of HEMM, etc. should be provided with car plugs / mufTs.
8. Industrial waste water (workshop and waste water from the mine) should be properly
collected, treated so as 1o conform to the standards prescribed under GSR 422 (E) dated 19th*
— Ny, 1993 and 31st December; 1993.0r-as.amended from time to time. 0il and grease trap
should be installed before discharge of workshop effluents,

afety zone of any bridge of embankment

o
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9 Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with sdequate training and (nformation on safety and health aspects,
Oocupational health surveillance program of the workers should be undertaken periodically
o ohserve any contractions due 1o exposure 1o dust and take corrective measures, |f needed,

10 A separate environmental management cell with suitable qualified personnel should be set-
up under the control of a Senfor Exccutive, who will repon directly to the Head of (he
Organization

1. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported 1o the State level impact Assessment Authority UP, MoEF, Regional Office located
#t Lucknow and the U P Pollution Control Board,

13. The project authonties should inform 1o the MoEF, Regional Office located at Lucknow
regarding date of financial closures and final approval of the project by the concerned
suthorities and the date of start of land development work.

13, The MoEF, Regional Office located at Lucknow shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation ta the officer (s) of the
MOEF, Regional Office located at Lucknow by fumishing the requisite data / information /
monitoring reports.

14, The project proponent shall submit six monthly reports on the status of the implementation
of the stipulated environmental safeguards to the State level impact Assessment Authority,
U. P. MoEF, Regional Office, Lucknow, and U.P Pollution Control Board,

15. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion / representation has been received while processing the proposal.

16. U.P Pollution Control Board should display a copy of the clearance letter at the Regional
office, District Industry Centre and Collector's office/ Tehsildar's Office for 30 days.

17. The project authonities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vemucular language of the locality concerned, within 7 days of
the fssue of the elearance letter informing that the project has been acecorded environmental
clearance and a copy of the clearance letter is available with the U.P Pollution Control Board
and also at web site of the SEIAA at http://scinaup.com and a copy of the same should be
forwarded to the MoEF, Regional Office located at Lucknow.

18. Project falling with in 10 Km, area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zone Is not earmarked.

1. The environmental clearance is subject to approval of the State Land use Department,
Govemnment of U.P for diversion of agricultural land for non-agricultural use.
2. The project proponent shall obtain Consent to Establish from the U.P State Pollution Comrol
Board and effectively implement all the conditions stipulated therein.
3 Environmental clearance shall be subject to grant of mining lease in favour ol‘ pmject
- proponent. L & )
4, Mining operations shall be undertaken as per approved mining plan.
5. Washing of silica sand shall not be permitted under this clearance.

Paged of 6
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A record of daily production capacity, engagement of man power and transport vehicles should
be mamtained.

The mining operations shall be restricted to above ground water table and it should not
interseet the groundwater table.

The project proponent shall ensure that no natural watercourse and/or water resources are
obstructed due to any mining operations.

The top soil shall temporarily be stored at earmarked site(s) only tind it should not be kept
unutilized for long, The topsoil shall be used for land reclamation and plantation.

The over burden (OB) generated shall be disposed off at the earmarked site in accordance with
the approved mine plan, The OB dump shall not be kept active for a long period of time and its
phase wise stabilization shall be carried out. The OB dump:shall be properly terraced so that
the overall slope of the dump shall not exceed 27 degree. The OB dump should be
scientifically vegetated with suitable native species (o prevent erosion and surface run off. It
shall be ensured that the OB does not flow into agricultural fields, Monitoring and
manogement of rehabilitated areas should continue until the vegetation becomes self-
sustaining, Compliance status shall be submitted to the SEIAA, U. P. on six monthly basis.

. Cateh drains and siltation ponds of appropriate size shall be constructed for the working pit,

<oil, OB and mineral dumps to arrest flow of silt and sediment into the agricultural fields and
the water bodies. The water so collected should be utilized for watering the-mine area, roads,
green belt development ele. The drains should be regularly de-silted particularly ofter the
monsoon end maintained properly.

Garland drains, settling tanks and check dams of appropriate size, gradient and length shall
be constructed both around the mine pit and the over burden dump lo prevent run off of waler
and flow of sediments directly into the agricultural fields and the water bodies and sump
capacity should be designed keeping 50% safety margin over and above peak sudden rainfall
(bused on 50 years data) and maximum discharge in the area adjoining the mine site. Sump
capacity should also provide adequate retention period to allow proper settling of silt material.
Sedimentation pits should be constructed at the corners of the garland drains and de silted at
regular intervals. i ; '

The void left unfilled in the area shall be converted into the water body. The higher benches of
excavated void/mining pit shall be terraced and plantation done to stabilize the slopes. The
slope of higher benches shall be made gentler for easy accessibility by local people to use the
water body.

Peripheral fencing shall be carricd out along the excavated area.

Dimension of the retaining wall at the toe of the OB dump and the OB benches within tie
mine to check run-off and siltation should be based on the maximum rain fall data.

15. Plantation shall be raised as 7.5 m wide green belt in the safety zone around the mining lease,

16.

over burden dump, around water body, roads ctc. by planting the native specics in consultation

with the local DFO/Agriculture Department, The density of the trees should be around 1000 °
— ————plants per-ha. =

Effective safeguard measures, such as regulir waler sprinkling shnﬂg;: carried out in critical
areas prone to air pollution and having high levels of SPM (PMig and PMa.s) such as around
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crushing and screening plant, loading and unloading point and transfer points. Extensive water
“sprinkling shall be carried out on haul roads, It should be ensured that the Ambient Air Quality
parimeters conform to the norms preseribed by the U.P Pollution Control Board in this regard,

17. The project avthority should implement suitable conservation measures (o sugment. ground
Water resources in the area in consultation with the Regional Director, U.P Ground Water
Board,

I8. Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease by establishing a network of existing wells-and constructing new piezo meters
dunng the mining operation. The monitoring should be carried out four times in o year i.¢,,
pre-monsoon, monsoon, post-monsoon and winter and the data thus collected shall be sent
regularly to the SEIAA. If at any stage, it is observed Hat the groundwater table is getting
depleted due to the mining activity, necessary corrective measures shall be-carried out.

19. The project proponent shall obtain necessary prior permission of the competent authorities for
draw of requisite quantity of water (surface water and ground water; if any) for the project.

20 Suitable rainwater harvesting measures on long term basis shall be planned and implemented
in consultation with the Regional Director, U.P. Ground Witer Board.

21. Vehicular emissions shull be kept under control and regularly monitored. Measures shall be
taken for maintenance of vehicles used in mining operations and in transportation of mineral.
The mineral transportation shall be carricd out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded.

22. Drilling and Blasting operations shall not be carried oul.

23. Mineral handling arca shall be provided with adequate: number of ligh efficiency dust
extraction system. Loading and unloading areas including all the transfer points should also
have efficient dust control arrangements. These should be properly maintained and operated;

24, Consent to operate shall be obtained from the U.P Pollution Control Bouord, prior to start of
enhanced production from the mine. '

25. Liquid waste from toilets ete, should be properly managed so that ground water is not
contaminated. il U en SFEE

26. Pre-placement medical cxamination and periodical medical examination of the workers
engaged in the project shull be carried out and records maintained. For the purpose, schedule
of health examination of the workers should be drawn and displayed at the site and followed
accordingly.

27. Provision shall be made for the housing of labour near the site with all necessary infrastructure
and facilities such as fuel for cooking, sanitation, safe drinking water, medical health care;

créche elc, ’ o

28, A Final Mine Closure Plan along with details of Corpus Fund should be submitted to. the
SEIAA, U. P. 5 years in advance of final mine closure for approval,

29, All workers engaged must be covered under ESI as per mines act or under group insurance,
scheme,

—————The SEIAA also directed that blasting will-be-doneonly-after-getting the permission-from—————
the mining department.
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\_/ ¢ above stipulated conditions will be enforced inter-alia, under the provisions of the 1
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) |
Act. 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating 1o the subject matler.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if
conditions stipulated are not, implemented to the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions or modify the existing oncs, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazelte
Notification No, S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports
to the authority as prescribed in the aforesaid notification.

(J. S, Yaday)
’gr Member Secretary, SEIAA
e 0 ....... JParva/SEAC/967/201 /TA(M) Dated: As nhove

opy with enclosure for Information and necessary action to:
|. The Principal Secretary, Department of Environment, Gowt. of Uttar Pradesh, Lucknow.
2. Advisor, 1A Division, Ministry of Environment & Forests, Govt. of India, Paryavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi.
3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. District Magistrate, Allahabad, U.P.
5. Director, Depantment of Geology & Mining, U.P., Lucknow,
6. The Member Secretary, U.P. PCB, PICUP Bhawan, Gomti Nagar, Lucknow/
ﬁ;y to Web Master/Guard file. A
! \
\
(Dr. RK. Sardana)

Secretary, SEAC/
Director (I/c), Environment

1 il ' Pige6of6
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State Level Environment Impact Assessment Authority, Uttar Pradesh
Directorate of Environment, UP.
Vineet Klhand«1, Gomtl Nagar, Lucknow 226010
Phone: 91522200 541, Fax191-522-2300 543
Fmall 1 doeuplko@yahoo.com
Webalte ; www.selaaup.com
To,
Shri Abhilesh Kumar Gupta
/o Shrl Dwarlka Prasad Gupta,
43/1 5.p. Marg Civil lines Allahabad.
Ref. No....:.“.;..(:,..5.’..-./PurvalSEMA/QG?/ZOZl Date; f 7 December, 2021

Reference- MoEFCC Proposal no- SIA/UP/MIN/207287/2021 & SEIAA, U.P Flle no- 967

Sub: Tran;fer of the EC for the Janwa Silica Sand Mining project at Bhukhand no, 84-87,
4, 143 village - Janwa, Tehsll: Bara, District-Allahabad,

, 10 123.134, 143 villa
L
Dear Slr, e

Please refer to your letter dated 01-04-2021 addressed to the Chairman, SEIAA,
Directorate of Environment, U.P., Lucknow on the subject as above, The case”was
considered In SEIAA meeting held on 24-11-2021. sl

SEIAA noted that the above project was taken In Its 495th meeting dated 29.09,2021
in which SEIAA noted that physlcal report of the above lease s not submitted &;,-per
Parlvesh Portal and the area Is also not mentioned In DSR, Hence SEIAA opined thi,;ltho
project proponent shall submit the same. The project proponent has submitted his y&ply
vide letter dated 19.10.2021,

SEIAA reviewed the reply and also SEIAA gone through the letter of Mrs, Amita
Gupta dated 08,06.2021 regarding transfer of Environmental Clearance to the above project
issued vide letter no. 1803/ Parya SEAC/967/2011 TAM dated 11,11.2014. SEIAA gone
through file and documents and noted that the Environmental Clearance was Issued to Shri
Kanhalya Lal C/o Shrl Dwarlka Prasad Gupta 43/1 §.P, Marg Civil lines Allahabad. SEIAA gone
through the deed of transfer of mining lease dated 01.07.2015 between the two partles,
letter no. 3448/Khanan-2015-16 dated 07.08,2015, |etter no, UP/Allahabad/SISD/MPLN/R-
02/10-11 dated 02.05,2011 of IBM Central Zone and mining plani approval letter dated
10.06,2021. SEIAA oplned to transfer Environmental Clearance Issued vide letter no, 1803/
Parya/ SEAC/ 967/ 2011TAM dated 11.11.2014 from Shrl Kanhalya Lal C/o
Shri Dwarlka Prasad Gupta 43/1 5.P. Marg Civil lines Allahabad to Smt. Amita Gupta W/o
Shrl Dwarlka Prasad Gupta and Shrl Abhllesh Kumar Gupta S/o Shri Dwarlka Prasad Gupta,
43/1 5P, Marg Civil lines Allahabad for 5 years and 12,500 m"® capacity,

Qﬂ)
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Aves mentionad In the previous EC is being transfurred only.E'ﬂ!U!h.l‘Mh
geo-coordinates of the area then EC will be nul and void.

asst @i the content of Environmental Cleaiance jetter no. 1803/Parya
SEAC/967/2011 TAM datec 11.11.2014 shafi _rgmatn same.

(Ajay Kumnar Sharma)
Member Secrotary, SEIAA
O aussss [PRYR/SEIAA/SE7 {2020 Gated: A5 above
Cony, through emall, fur information ana necessary action o~

L The Principal Secretary, Department of Environment, Forest and Climate Change,
Goverament of Uttar Pradesh, Lucknoiy {email - oenv :

2. Jont Secretary, Ministry of Envirenmant, Forest and Climate Change, Government of
indla, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhl-
110003 (email - sucheer.ch@govin)

3. Deputy Director General of Forests (C), Integrated Reglonal Office, Ministry of
Environment, forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H*,
Aliganj, Lucknow — 226020 (emall - rocz. ko-mef@niz.in)

& Director, Geology & Mining, Uttar Pradesh, Khanl) Bhawan 27/8, Raja Ram Maehan Ral
Marg, Lucknow-226001 (emal! - gRM

5 District Magistrate, Allahabad, Uttar Pradesh.

6. Member Secretary, Uttar pradesh Pollution Control Board, TC-12V, Paryavaran
Bhawan, Vibhuti ¥hand, Gomti Nagar, Lucknow-226C10 (emall - ms@yppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(AJay Kumar Sharma)
Member Secretary, SEIAA
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EC Compliance Date Range

1.01.01.2015 To 30.06.2015
2.01.07.2015 To 31.03.2016
3.01.04.2016 To 31.03.2017
4. 01.04.2017 To 30.09.2017
5.01.10.2017 To 31.03.2018
6. 01.04.2018 To 31.03.2020
7. 01.04.2020 To 30.09.2021
8.01.10.2021 To 31.03.2022

9. 01.04.2022 To 30.09.2022




To, Date: 24 /02 /2016
Regional Office,

Ministry of Environment & Forest,

(CentralRegion), KendriyaBhavan,

5th Floor, Sector-H,Aliganj,

Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report of Janwa Silica
Sand Mine at Janwa » Taluka — Bara , District — Allahabad s U.P. (Leased Area 17.75 Ha )
Mr. Kanhaiya Lal C/O Shri Dwarika Prasad Gupta , 43/1 , S.P. Marg , Civil Line )

A.“ahabad, U.P. -:-:a-’\'\l L_!" i —SMN\ ‘\J-‘

Ref: Environment Clearance Letter No. 1803 / Parya / SEAC /967 /2011 / TA OM Dated-
11-11-2014

Dear Sir,

This has reference to the State Level Expert Environmental impact Assessment Aauthority Uttar
Pradesh (U FIBEE letter No- Letter No. 1803 / Parya / SEAC /967 / 2011 / TA OM , which we
have been asked to submit the Compliance with the specific and general conditions. Compliance
Period : January 2015 to June 2015 .

In view of above, we are approaching you by submitting a copy of the following information/
documents for your kind perusal:

1. Point-wise compliance of the stipulated environmental conditions/ safeguards.
2. Environmental monitoring report.

We fully assure you that we will comply with all conditions as specified in the Environment
clearance granted us.

Thanking you,

Yours Sincerely,

MF U A
Shri Kanhaiya Lal
(Authorised Signatory)

Copy to:
1) The Director, Directorate of Environment LD,

2) The Memb;r Secretary, U.P. PCB , Gomti Nagar, Lucknow
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To, Date: 17-12-2017
Regional Office, :
Ministry of Environment & Forest,

(CentralRegion), Kendriya Bhavan,

5th Floor, Sector-H, Aliganj,

Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the

Environmental Clearance Letter and Environmental Monitoring Report of Janwa Silica
Sand Mine, village-Janwa, Tehsil: Bara & District- Allahabad, Uttar Pradesh Leased Area-
17.75 Hectare. Atrd 1) — mmoneho S op) g '

Ref: Environment Clearance Letter No. 1803/parya/SEAC/967/2011/TA (M) Dated- 11-11-
2014

Dear Sir,

This has reference to the State Level Expert Environmental impact Assessment Autliority Uttar
Pradesh (U.P.)EC letter No- 1803/parya/SEAC/967/2011/TA (M) Dated- 11-11-2014vide
which we have been asked to submit the Compliance with the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information/
documents for your kind perusal:

-1. Point-wise compliance of the stipulated environmental conditions/ safeguards.

2. Environmental monitoring report.

We fully assure you that we will comply with all conditions as specified in the Environment
clearance granted us.

Thanking you,

Yours Since\lf/lV

Shri Kanhaiya Lal
(Authorised Signatory)

Copy to:
The Member Secretary, SEIAA, U.P. Govt., Lucknow
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To, ' Date: 15-06-2018
Regional Office, ' '
Ministry of Environment & Forest,

(CentralRegion), Kendriya Bhavan,

5th Floor, Sector-H, Aliganj,

Lucknow-226024

Sub: Compliance of . the stipulated Environmental _Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report of Janwa Silica
Sand Mine, village-Janwa, Tehsil: Bara & District- Allahabad, Uttar Pradesh Leased Area-

17.75 Hectare. ot 1F — PMareiyd

Ref: Environment Clearance Letter No. 1803/parya/SEAC/967/2011/TA (M) Dated- 11-11-
2014

Dear Sir,

This has reference to the State Level Expert Environmental impact Assessment Auihority Uttar
Pradesh (U.P.)EC letter No- 1803/paryaf'SEACf96712011!'I'A (M) Dated- 11-11-2014vide
which we have been asked to submit the Compliance with the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information/
documents for your kind perusal:

L. Point-wise compliance of the stipulated enviroumental conditions/ safeguards.
2. Environmental monitoring report. :

We fully assure you that we will comply with all conditions as specified in the Environment
clearance granted us.

Thanking you,

Yours SiW

Shri Kanhaiya Lal
(Authorised Signatory)

Copy to:
The Member Secretary, SEIAA, U.P. Govt., Lucknow
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" The member Secretary, SEIAA, U.P. Gowt,, Lucknow
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Kanhaiva Lal Sethi

Mines Owner : Silica Sand Mines
Village-Janwa, P.O. Shankargarh, Teh.Bara, Dist. Allahabad (U.P))
Corr. Address : 43/1, S.P. Marg, Civil Lines, Allahabad - 211001 (U.P.)

Dated: 21.01.2021

To,

Regional Officer,

Ministry of Environment & Forest,-
(Central Region), Kendriya Bhavan,
5" Floor, Sector-H, Aligan;,
Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the Environmental
Clearance Letter and Environmental Monitoring Report of Janwa Silica Sand Mine, Village-

Janwa, Tehsil: Bara & District- Allahabad, Uttar Pradesh Leased Area-17.75 Hectare.
(14,2018 - 31.3,2020)

Ref: Environment Clearance Letter No. 1803-parya/SEAC/967/2011/TA (M) Dated 11.11.2014

Dear Sir,

This has reference to the State Level Expert Environment impact Assessment Authority Uttar Pradesh
(U.P) EC letter No. 1803-parya/SEAC/967/2011/TA (M) Dated 11.11.2014 vide which we have been
asked to submit the Compliance with the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information documents
for your kind perusal: '

1. Point-wise compliance of the stipulated environment conditions/safeguards.
2. Environmental monitoring report.

We fully assure you that we will comply with all conditions as specified in the Environment clearance
granted us. '

Thanking you

Yours Si \v :
e

Shrri &gg Lal

(Authorised Signatory)

Copy to:
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Kanhaiva Lal Sethi

Mines Owner : Silica Sand Mines _
Village-Janwa, P.O. Shankargarh, Teh.Bara, Dist. Allahabad (U.P.)
Corr. Address : 43/1, S.P. Marg, Civil Lines, Allahabad - 211001 (U.P.)

Dated : 29.11.2021
To, '

Regional Officer,

Ministry of Environment & Forest,
(Central Region), Kendriya Bhavan,
5t Floor, Sector-H, Aliganj,
Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report of Janwa Silica Sand

Mine, Village-Janwa, Tehsil: Bara & District- Allahabad, Uttar Pradesh Leased Area-17.75
Hectare.  (01.04.2020 to 30:09.2021)

* Ref: Environment Clearance Letter No. 1803-Parya/SEAC/967/2011/TA (M) Dated 11.11.2014

Dear Sir,

This has reference to the Siate Level Expert Environment impact Assessment Authority Uttar
Pradesh (U.P) EC leiter No. 1803-parya/SEAC/967/2011/TA (M) Dated 11.11.2014 vide which we
have been asked to submit the Compliance with the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information
documents for your kind perusal: :

1. Point-wise compliance of the stipulated environment conditions/safeguards.
2. Environmental monitoring report.

We fully assure you that we wil comply with all conditions as specified in Environment
clearance granted us.

Thanking you
Yours Sincerey,

)
i
Shri Kanhaiy4 Lal
(Authorised Signatory)

Copy to:
The member Secretary, SEIAA, U.P. Govt., Lucknow
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23.06.2022

To,

Regional Officer,

Ministry of Environment & Forest,
(Central Region), Kendriya Bhavan,
5t Floor, Sector-H, Aligan;,
Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the Environmental Clearance Letter
and Environmental Monitoring Report of Janwa Silica Sand Mine, Village-Janwa, Tehsil: Bara & District-

Allahabad, Uttar Pradesh Leased Area-17.75 Hectare.of. 10,2021 T 31,03,2022.

Ref: Environment Clearance Letter Ng. 1803-parya/SEAC/967/2011/TA (M} Dated 11.11.2014

Dear Sir,

This has reference to the State Level Expert Environment i impact Assessment Authority Uttar Pradesh (U.P) EC letter No.
1803-parya/SEAC/967/2014/TA (M} Dated 11.11.2014 vide which we have been asked to submit the Compliance with
the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information documents for your kind
perusal:

1. Poinl-wise compliance of the stipulated environment conditions/safeguards.
2. Environmental monitoring report.
3. EC Transfer Letter.

We fully assure you that we will comply with all conditions as specified in the Environment clearance granted us.

Thanhngynu
Noufs Smcere!yk &

55 %Jhnlﬁﬁﬁ*"

(}&ulhonsed Slgnamlﬁ j"

e _y.

Copym e
The member Secretary, SEIAA, U.P. Govt., Lucknow
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¥

Modi Minerals Udyog

(AN ISO 9001:2008 CERTIFIED COMPANY)

[MODI Mines Owner,

Manufacturer & Supplier : High Silica Sand, Specialist in Washed & Graded Silica Sand

:egd. Office : Branch Office :
am:fhar Hotel, P.Q. Shankargarh -212108
Pannilal Chowk, Allahabad
Satna (M.P) (UP)
Ref. : i Date : 31-0)-2023
0,
Regional Officer,
Ministry of Environment & Forest,

(Central Region), Kendriya Bhavan,
5" Floor, Sector-H, Aliganj,
Lucknow-226024

Sub: Compliance of the stipulated Environmental Conditions/Safeguards in the Environmental
Clearance Letter and Environmental Monitoring Report of Janwa Silica Sand Mine, Village-Janwa,
Tehsil: Bara & District- Allahabad, Uttar Pradesh Leased Area-17.75 Hectare. o1-04.2022 o 30.09.2022.

Ref: En t Clearance Letter No. 1803-parya/SEAC/967/2011/TA (M) Dated 11.11.2014

Dear Sir,

This has reference to the State Level Expert Environment impact Assessment Authority Uttar Pradesh (U.P)
EC letter No. 1803-parya/SEAC/967/2011/TA (M) Dated 11.11.2014 vide which we have been asked to
submit the Compliance with the specific and general conditions.

In view of above, we are approaching you by submitting a copy of the following information documents for
your kind perusal:

1. Point-wise compliance of the stipulated environment conditions/safeguards.
2. Environmental monitoring report,
3. EC Transfer lefter.

We fully assure you that we will comply with all conditions as specified in the Environment clearance granted
us.

Thanking you

Yours Siq’ \ t x ey

(Authorised Signatory) 5o
“5]”':-!" 2%

Copy to: W L

The member Secretary, SEIAA, U.P. Govt., Lucknow

Correspondance & Administration Office: 43/1, S.P. Marg,
Tele Fax: (0532) 2260369 @ E-mail : modimineral@gmail.com ¢ Pho

Civil Lines, Allahabad -211 001 (UP)
ne : (0532) 2260396, (05333) 222224

< -
-



ULTRA TESTING & RFSEARCH LABORATORY

(An ISO 9001: 2008 Certified & NABL Accredited Laboratory)

Certificate No.T-3142
Laboratory: C-43, Sector-88, Phase-I1, Noida, UP
Ph. No.: 0120-2449299, +91-9971912476, 9350952231,

Website: http://www.unltralabneida.com
E-mail: ultraresearchlab@ gmail.com

37

TEST REPORT
Water Sample Analysis
Code: W-16022015-01 Issue Date: 19/02/2015
To : SHRI KANHAIYA LAL C/O SHRI DWARIKA PRASAD GUPTA

43/1, S.P.MARG,CIVIL LINES -
DISTRICT - ALLAHABAD , UTTAR PRADESH ,211002

Name :  Mining of Stone Ballast/Khanda (Sand Mine)
Received On ;161022015

Drawn By : Mr. Shantun Singh (UTRL)
Description ¢ Ground Water

No. 84-87,100,101,105-110,120,121,123-134,143
17.75 Ha

32 Location ¢ Near Village-Janwa

& District :  Bara,Allahabad (U.P)
Drawn On : 13/02/2015

Quantity : 2.0 Liter

Conditions : Normal
is Duration : 16/02/2015 To 19/02/2015
5 ' RESULTS
Parameter Test Method Results Units
pH - 1S:3025(Part-11) 7.83 -
Colour _1S:3025(Part-4) <5.0 Hazen
Odour 1S:3025(Part-5) Unobjectionable -
Calcium(as Ca) ' 1S:3025(Part-40) 84.16 ) mg/l
Magnesium(as Mg) - 1S:3025(Part-46) 13.99 == mg/|
Total Hardness (asCaCO3) 1S:3025(Part-21) - - 268.0 mg/l
Chloride(as Cl) 1S:3025(Part-32) 193.38 mg/|
Alkalinity(as CaCOs) 18:3025(Part-23) 181.47 —___mg/l
Iron(as Fc) 1S:3025(Part-53) 0.064 " mg/l
Fluoride(as F) APHA-4500 F 0.39 mg/l
Total Dissolved Solid 1S:3025(Part-16) 518.0 mg/!
Nitrate( as NO3) 1S:3025(Part-34) 19.14 mg/l
Electrical Conductivity 1S:3025(Part-14) 822.0 ps/cm.
**End of Report*#*

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.

The customer asked for the above tests only.
This test report will not be used for any publicity/legal purpose

The test samples will be.disposed off after two weeks from the date of issue of test report, unless until specified by

the customer.
A :{Cgl}/TORY
TEE@ (A i
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ULTRA TESTING & RESEARCH LABORATORY

x N (An ISO 9001: 2008 Certified & NABL Accredited Laboratory
. Certificate No. T-3142 ‘

Laboratory: C-43, Sector-88, Phase-II, Noida, UP
Ph. No.: 0120-2449299, +91.997 1912476, 9350952231,
a Lab Website: http://www.ultralabnoida.com

E-mail: ultraresearchlab@gmail.com

“hecked By

(Authorized Signatory)
TEST REPORT
Ambient Air Quality Analysis

fezport Code:AAQ-16022015-01 Issue Date: 19/02/2015

sued To : SHRI KANHAIYA LAL C/O SHRI DWARIKA PRASAD GUPTA
: 43/1, S.P.MARG,CIVIL LINES :

DISTRICT - ALLAHABAD, UTTAR PRADESH ,211002

Froject Name : Janwa Silica Sand Mining
Szmple Drawn On 1 _13/02/2015 to-14/02/2015
“zmple Drawn By :~ Mr. Shantun Singh (UTRL)
fzmple description :  Ambient air
~zmpling Location : On Project Site (Near Village-Janwa)
=hukhand No. ¢ 84-87,100,101,105-110,120,121,123-134,143
irea - ' : 17.75 Hact '
Tzhsil & District . :  Bara,Allahabad (U.P)
“nalysis Duration © 16/02/2015 To 19/02/2015
“verage Flow Rate of SPM (m’/min.) S T M
“verage Flow Rate of Gases (Ipm) ¥ LB
Szampling Instrument Used : Respairable Dust Sampler (PM,) Fine Particulate
Sampler (PM2.5) With Gaseous Attachment,
% zather Condition ;' Clear ' '
TEST RESULT
) Limits as per .
S No. Parameter Test Method | Results - Units Environment -
- (Protection) Act.
Particulate Matter (PM, ) [S:5182 Part-XXIII | 85.18 ug ;’m3 100.0
2. Particulate Matter (PM, ) CPCB Volume—1 | 45.72 pg /m’ 60.0
; ; ./ Gravimetric :
3. Sulphur Dioxide (SO,) I1S:5182 Part-1I 16.63 pg/m’ 80.0
4, Nitrogen Dioxide (NOy) [S:5182 Part-VI 30.92 pg/m’ 80.0
**End Of Report**

Sote:

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests on ly.
= This test report will not be used for any publicity/legal purpose

The test samples will be disposed off after two weeks from the date of issue of tes
the customer.

Assuring you of best our services ai all times




ULTRA TESTING & R

{An ISO 5001:2008, OHSAS 18001:2007, 14601:2015 (EMS) Certifie

‘ Certificate No, T-3142
Lahoratory: U-43, Sector-88, Phase.II, Noida, UP.
Ph.: No.: 01?2&65405?7, +91-9971912476, 9350952231 "
) b ‘ehsite: http:/fwww.ultralabnoida.com, F,.»mai%.; altraresenvchlab@gmail.com

TEST REPORT
Soil Sample Analysis
Report Code: $5-11032017-01 Issue Date: 14/03/2017
Lsued To : SHRIKANHAIYA LAL

Clo SHRI DWARIKA PRASAD GUPTA
43/1, 8.P.MARG, CIVIL LINES
ALLABABAD-211001 {U.P)

_S::‘:.-p}e Drawn By : UTRL

Szmple Description ¢ Soil

Bfukhand No. - 84-87, 100, 101, 105-110, 120, 121,123-134,

; 143

fr=n : 17.75 Hectare

Sampling Location : ~© On Project Site(Near Village-Janva)

Taluka & District *  Bara, Allahabad (U Py

Semple Drawn On : 10/032017

Sample Quantity T 20Kg

“=zlvsis Duration 1 11/03/2017 To 14/032617

RESULTS

S Ne Il Parameter Units Resuit Test Method

8 ; Texture . Sandy Clay Loam | IS: 2720 {part4), 1955 ReaFi3008
Silt % | 20.26 IS. 2720 (part-4), 1985 Reaf-2006
. Clay % 31.10 ' 1S: 2720 (part-43, 1985 Realt2006
. i Sand % 48 64 I5: 2720 (part-4), 1985 Reaff:2006
E 2 | __pH - 7.91 18: 2720 (part-26).1987
3 | Electrical Conductivi ty | umhos/cm 412.6 IS: 14767:2000
B T Potassium Kg/Hect, 227.52 UTRL/STP/SOIL
g - Sodium | Kg/Hect, 132.80 : UTRL/STP/SOIL
g s | Nitrogen(as N) % 0.058 UTRL/STP/SOIL
. F Waier Holding %o : 2942 UTRL/STP/SOIL
Capacity

§ 5 [ Phosphorus Kg/Hect, 70.43 UTRL/STP/SOIL
| 3 __j)_l'—_____—?allfc(l‘arbon 2, 0.43 15: 2720 (part-22)
' 1 | Bulk Density gm/cc | 1.30 UTRL/STP/SOIL e

“*End of Report**

72 results given above are related to the tested sample, for various parameters, as observed at the time of sampline.
“he customer asked for the above tests only,
~ O test report will not be ysed for any publicity/iegal purpose
© The test samples wiil be disposed off after two weeks from the date ofig;hg
, % custamer. ;

epoit, unless until specified by

Pl :
o For ULTRA TESTING &RESBARCH L&BGBATORY
s SR (Aulf ;%‘_ié%@;; o) 0/
f\,/-\?\?i};} At
\%s’;_:'. G

7

Assuring you of best sur services at all times

Rt o vt s i
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. g 5 1:2015 (EMS) Certify
(An ISO 9001:2008, OHSAS ES%LZ%‘?., 1408 (EMS
- Certificate No. 1«3i4ZN _—
Lshoratory: C-43, Sector-88, Fhasze_»ﬁ._ oida. LLE.
Ph. Ne.: 1}‘1;6-65%5’?7, +91-9971912476, 9350952231 e
Website: http:fiwww.ultralabuoida.com, E-mail: pltraresearchiab@gmiailcom

C Lab

TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-11032017-01 Issue Date: 14/03/2017
Issued To * SHRI KANHAIYA LAL

Clo SHRI DWARIKA PRASAD CUPTA
43/1, 8.P.MARG, CIVIL LINES
ALLAHABAD-2116M1 (U.P)

- Sample Drawn On : 09/83/2017 to 10/03/2017
- Sample Drawn By . UIRL
Sample Description 1 Ambient Air
- Bhukhand No. : ¢ 84-87, 100, 101, 105-110, 120, 121.123-134. 143
Arca ‘ : 17.75 Hectare
Sampling Location > On Project Site(Near Village-Janva)
‘Taluka & District :  Bara, Allshabad (U.P)
Analysis Buration o 11/03/2017 To 14/03/2017
Average Flow Rate of PM (m’/min.) s Ll
Average Flow Rate of Gases (Ipm) : 10

pling Instrument Used : Respairable Dust Sampler (PM;) Fine Particulate

Sampler (PM2.5) With Gaseous Attachment,
TEST RESULT
Parameter Test Method Resnlts Units tEmis A o
 NAAOS

Particulate Matter IS:5182(Part-XXI[11):2006 | 89.11 ug fm’ 100.0
{(PMyg) : _ ]

Particulate Matter CPCB Volume -1/ 40.62 ug /m’ 60.0 i
(PMys) Gravimetric

Sulphur Dioxide IS:5182( Part-11):2001 15.89 ug /m’ 80.0

(as SO,) . |
Nitrogen Dioxide I1S:5182 (Part-VI):2006 23.74 ug fm’ 80.0

(as NOy ) { ) _

The results given above are rclated to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.

This test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by
the customer,

S RESEARCH LABDRATORY

For ULTRA TESTING: |
4 En 9."4}‘- " “’)ﬁq\%/

s
-

= ;. i =-‘\“‘\’-,: t,_“\ : ;
LoDy (FAuBieked gié‘?f}n )
1% S Iny, St

L} U e
i ames

4 v s aopwEeon 2f o)
Assuring you of best our services al &l
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TE P CrPERIZT &
ULTRA TESTING & RI%
{An IS0 5001:2008, OHSAS 18001:2007, 14001:2015 (EMS) Certifi

Certificate No, T-3142
Laboratory: C-43, Sector-88, Phase-IT, Noida, UR.
Ph.: No.: 8120-6540577, 491-9971012476, 9350952231

o Lab

Website: http:/rwww.uliralabnoida.com, E-mail: asiirmszesmhiah@gn}&ﬁ.w@

Noise Report

Report Code: N-1

1032017-01
Issued To 5

Issue Date: 14/0312017
: SHRI KANHAIYA LAL
C/o SHRI DWARIKA PRASAD GUPTA
43/1, S.P.MARG, CIVIL LINES
ALLAHABAD-211001 {irp)

Sample Drawn On
Sample Drawn By
Sample Description
Bhukhand No.

Area

Sampling Location
Taluka & District
Sampling Time
Analysis Duration

09/03/2017 to 10/03/2017
UTRL

Ambient Noise
84-87, 100, 101, 1
134, 143

17.75 Hectare

On Project Site(Near Vi
Bara, Allahabad (U.P)
24 hrs

1170372017

05-110, 120, 121,123~

lage-Janva)

SI.  Test Parameters Results Enits Requirement (as per CPCB Guidelines Limits in
No dB (A
i : - Category of Area/ Zone Day Time  Night Time
I EQUIVALENT 62,5  dB(A)
: NOISE LEVEL
(6.0 AM TQ10.0PM) » v - e
‘2 DQUIVALENT 418 dBA) s : -
NOISE LEVEL
(10 PM TO 6.0AM) - - -
A.Industrial Area 75 70
B.Commercial Area 65 55
C.Residential Area 55 45
D.Silence Zone 50 40
~ Notes:

L. Theresults given above are related 10 the test

time of sampling. The customer asked for the
= This test report will not be used for any publi
. The test samples will be ¢ isposed off after tw

Assuring you of bestout 46r¢

ed sample, for various parameters, as observed at the

above tests only.

cityflegal purpose

o weeks from the date of issue of fest |

D& RESEARCH LA BORATORY
pe 5

fo Gives at all times




: 12615 (EMS) Certi
12008, OHSAS 18001:2007, 14001:2615 ¢
M Cortificate No. T3142
- toryv: {-43, Sector-88, Phase-I1, Noi a UL
Pil; ??%?3 o1 206540577, +91-9971912476, 9350952231
Webhsite htfpjz.’;wws:uitra}abnai&axwz, E-mail: nltravesearchiab @ gmail.com
ehsite: : &1y |

TEST REPORT
Water Sample Analysis
Report Code: W-11032017-91

Issue Date: 14/0372017
Issued To ¢ SHRI KANHAIYA LAL

Clo SHRI DWARIKA PRASAD UPTA
43/1, S.P.MARG, CIVIL LINES

. ALLAHABAD-21 1601 (U.p.)
Sample Collected By : UTRL
Sample Description 3

Ground Water

Bhukhand Ne, 84-87, 100, 101, 105- 10, 120, 121,123-134,
143

Area [7.75 Hectare

Sampling Location On Project Site(Near Vi llage-Janva)

Taluka & District Bara. Allahabad (U.P)

Sample Drawn On 16/03/2017

Sample Quantity 2.0 Liter

Weather Conditions Normal

Analysis Duration 0372017 To 14/03/20: 7

RESULTS o !

As per IS 16500:2012

S.No | Parameter ! Test Method

H

Units | Aceeptable | Permissibic Limit |
Limit | ia the Absence of !

A i | Alternate Souree
Bl |pH 1S:3025(Part-11) 65-85 | NoRelaxation |
_ 2. [ Colour | 1S:3025(Pagt4 s 1 15
s | 18:3025(Part-5) | Agrecable | Agrocatis
4 Taste IS:3025(Part-7) Agrecable | Agreeable |
5. | Turbidity [ 18:5025(Part-10) | <10 NTU ] I i R ;
L 6. | Calcium(as Ca 18:3025(Part-40) 49.60 | mg/l ] 75 | 200
7. | Magnesium | 1S:3025(Part-46) 11.66 mgl [ 3p S 100 j
_ (as Mg [ ] N |
2 | Total Hardnoss IS:3025(Part-21) 720 wmghl T I 600 !
| (as CaCO,) e < _ !
%. | Chloride(as C1) I8:3025(Part-32) | 127.19 mgh | 255 1000 f
10. | Iron(as Fe) IS:3025(Part-53) | <(.03 . D % S s Relaxation |
= I = AN P o P e e __,..._“_.__E.______—-__.______i
Bl. | Fluoride(as F) | APHA-4500 F 0.73 ] f

mgAdl | _ 1.5 -

Ry 1 - g = = - '_'_;_"—"—"-"‘:""_'_"‘——[h‘—"__—“_""_!”'— '_}

Total Dissolved IS:3025(Part-16) | 684.0 mg/| | 500 ] 2000 ]
Solid f | ; f J _J
—_ . —teizay L F LF

**End of Report*+ '

L. The results given above are related to the tested sample, for va
The customer asked for the above tesis only.
This test report will not be used for any publicity/lsgal purpose
The test samples will be disposed off aficr two weeks fror the date of {ssue of tes
the customer. ;

rious parameters, as observed at the thue ol sampling,

tess vt specified b ¥

For ULTRA TESTING &/




B8, GLESAS 18061.2007, 14D01:2015 (EMS) Certified
Certificate Ne, 123142

R s ) o 6 1o : B

Laboratory: C-43, Sector-88, Phase-11, Neida, Ul :

Ph. No.: 6120-6540577, +91-9971912476, 935?595223; )

Wehsite: hitpSwwwlirslabooidacom, E-mail: vlrarvesearchiab@gmaiicom

Labs

e e, 3

Noise Report
Report Code: N-23032018-01 Issue Date: 27/83/2018
Issued To : SHRI KANHAIYA LAL
Clo SHHIRI DWARIKA PRASAD GUPTA
43/1, S.P.MARG, CIVIL LINES
ALLAHABAD-211001 (U.P.)

Sample Drawn On : o 21/03/2018 to 22/03/2018

Sample Drawn By ¢ UTRL

Sampie Description * Ambient Noise

Bhukhand No. : B4-87, 100, 101, 105-110, 120, 121,123-

134, 143

Area + 17.75 Hectare

Sampling Location : On Project Site(Near Viliage-Janva)

Taluka & District : Bara, Allahabad (U.P.)

Sampling Time ;24 hes

Analysis Duration : 23705/2018
Sl Test Parameters Hesults = Units Reguirement {as per CPCB Guidelines Limits in
No _ dB (A) Ley

Category of Area/ Zone Day Time  Night Time

) b

FEQUIVALENT 63.5  dB(A)
. NOISE LEVEL
(6.0 AM TOI10.0PM) - s o
EQUIVALENT 40.8 dB{A) == e .
NOISE LEVEL
: (10 PM TO 6.0AM) N . .
.’ Alindustrial Area 75 70
B.Commercial Area 65 55
I €. Residential Area 58 45
‘ D Silence Zone 50 40
= — -\'{]({ES':—_.:\__ s e P RT—— e M LT

Tiie tesults given above are related 1o the tosted sanuple, for various parameters, as observed at the
time of sampling. The customer asked for the above tests only.

- This test report will not be used for any publicity/legal purpose
The test samples will be d isposed off after rwo weeks from the date of tsane-affest

For ULTRA TESTH SORATORY

af all flues
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(Aw ISO 5001:2008, ORSAS 18001:20

&7, 146052815 SENS Cortd
Certificate No. "_i‘—ai%-; ki
{aboraterys (-43, Sector-88, ?hgsed_i_,_ N@;% {;52.?31
Ph.: No.: 0120-6540577, +91-9971912476, 935095 o
T hitt; J‘r’www witralabnoida.com, F-mail ultravescarc B4
Wehsite: hitpu/fwwwaiirs .

TEST REPORT
Water Sample Analysis

rt Code: W-23032018-01 Issue Date: 27/03/2018
To : SHRIKANHAIVA LAL
Clo SHRI DWARIKA PRASAD GUPTA
43/1, S.P.MARG, CIVIL LINES
ALLAMABAD-21100f (17.P.)

Collected By
Description
nd No. -

UTRL

Ground Water

§4-87, 100. 101, 105-1 16, 120, 121,123-134,
143

17.75 Hectare

On Project Site(Near Village-tanva)

Bara, Allshabad (U.p.)

ng Location
& District

Drawn On 22/03/2018
Quantity 2.0 Liter
her Conditions Normal
$sis Duration 23/03/2018 To 27/03/2018
RESULTS T ey
. As per IS 18500:2012 !
| Parameter [ Test Method f Results | Uinitg i Acceptable | Permissible Limit ;
Limie { 1o the Absence of |
L SR : e i _Alteraate Source ;
H | 1S:3025(Part=1 1) 2y T o 6385 | NoRelaxation |
| Colour [S:3025(Part 4)- | <5.0 Hazen G 13
Odour [5:3025(Part-3) Agreeable - |_Agreeable J_“Agrecable-___!
{Taste 1S:3025(Part-7) Agreeable | . i Agregﬁﬁ}ig__i . Agreeable |
Turbidity | 1S:3025(Part-10) <10 NTU 1 ! 5 i
Calcium(zas Ca) | IS:3025(Part-40) 48.0 mgy1 73 | 200 |
Magnesium 1S:3025(Part-46) 13.61 mg/! ; 30 T 100 ;
{as Mg) : __ | I S i
Total Hardness 18:3025(Part-21) 176.0 mg/i i 2600 6
as CaCO;) | | e
Chloride(as Cl) 15:3025(Par(-32) 146.76 mg/l 25 1000
Tron(as Fe) 1S:3025(Part-53) 005 | wpd T 03 | No Relaxarian_ij
Fluoride(as I) APHA-4500 F 0.71 mgh [ ¢ T 15
Total Dissolved 18:3025(Part-16) 7i2.0 mg/i 500 ? 2000 f
Solid i i e

*End of Report*+

The results given above arc related 10 the tesicd sample, for various parameiers, as observed it the time of sampling.
The customer asked for the above tests onl ¥

This tost report will not be used Jor any publicityrfegal purpose ) ‘ ‘ .
The test semples will be dispased ofT after two weeks fron the date of 1ssue gl testreporl, tnless unti specifizd by

She customion

TEST NG &1

FarULTRa




(A IS0 BBO1:2008, OHSAS 180012007, 140012015 (EMS) Cerlifie
Certificate No. T-3142

: Laboratory: C-43, Sector-88, Phase-I1, Noidz, UL
- Ph.s No.: $120-6540577, +91-9971512476, 9350952231
Website: bltp///wwwaliralzbnoida.com, E-mail: vltraresearchiab@gmail.com
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TEST REPORT

Ambient Air Quality Analysis

Report Code: AAQ-23032018-01

Issued To

Issue Date: 27/0372018

. SHRI KANHAIYA LAL
C/o SHRI DWARIKA PRASAD GUPTA
_43/1, S.P.MARG, CIVIL LINES
ALLATIABAD-211001 (U.P)

Sample Drawn On
Sample Drawn By
Sample Description
Bhukhand No.
Area
sampling Location
Taluka & District
Analysis Duration

- 21/03/2018 to 22/03/2018

Average Flow Rate of PM (m'fmin)
Average Flow Rate of Gases (ipm) i

Sampling Instrument Used

UTRL

Ambient Air

84-87, 100, 101, 105-110, 120, 121.123-134}
17.75 Hectare

On Project Site(Near Village-Janva)
Bara, Allahabad (U.P.}

23/03/2018 To 27%/03/2018

1.075

1.0

Respairable Dust Sampler (PM;o) Fine P2 iCE
Sampler (PM2.5) With Gaseous Attachment,

TEST RESULT
: i : _ P Limifs as per
8.No. Parameter Test Method Results | Units NAAQS
1. Particulate Matter 15:5182 (Part-XX111):2006 | 85.03 ug /m’ 1006
(PM o)
2, Particulate Matter CPCB Volume—1/ 41,27 g 600
{PMas) Gravimetric
5 Sulphur Dioxide 15:5182( Part-11):2001 16.63 g 80.0
(as E)Oz) .
4. Nitrogen Dioxide 18:5182 (Part-VI):2006 27.10 pg fm’ 80.0
i i (63 NOx ) -

i The results given above are refated to the

The customer asked for the above tests only,

2. This test report will not be used for any publicity/legal purpose.
3. The test samples will be disposed off afler two weeks from the date of issuds?

the customer.
L

Cheg {'ﬁ By

For ULTRA TESTIN

tested sample, for various parameters, as observed at the time of s=mg

45



SAS 1800120 1:2013 (EMS) Certifie
(A BRO BGOT 2008, OHSAS 180052087, 14001:2 i
PR Cortiicate Nou 13142 3
i3, 8 ? ase-T, Noida, TLP.
” wiory: 0-43, Secinr-88, Phase ﬂ,. Noida,
?}la ?3;3,; (41206540577, +01-9971912476, 935095232@ i
Website: bitpi/wwwaitralabnelda.com, E-mail: ultraresearchlab@gmail.

__H____________—H—-—-—_____________

TEST REPORT
Soil Sample Analysis
Repm t Cod

e: 88-23032018-01 Issue Date: 271032018
Issued Teo ! SHRI KANHAIvVA LAL
Clo SHR] DWARIKA PRASAD GUPTA
431, SP.MARG, CIVIL LINES
&LL AHABAD-ZZI 1001 (U.Py

——

Sample Drawn B ¥

! UTRL
- Sample Deseription : Seil
Bhukhand No. * 84-87, 100, 101, 105-1 1G, 120, 121,123-134,
. 143
Area

17.73 Hectare
On Project Site(Near Village-Janva)
Bara, Allahabad {U.P)

Samphng Location
Taluka & District

Sample Drawn On 2 IfOE’ZUl 8
Sample Quantity r 2p Kg
Analysis Duration : 23/03/2018 To 27/03/2018
e ——— :
RESULTS

Test Method

[ I8: "720(;33:1.-4} 1985 Reafl:2005
IS: 2720 (part 3}, 1085 1285 Reaff:2006
! 15: 2730 {pari-1), 1985 Real Keaff:2008

18: 2720 >: 2720 (part- part-4), 1985 Reaff:2006
IS' 2?2ﬁ(part -26),1987

{__. 3 ’ Electrical Condmtz tivigy | pmhosfcm | 416.4 [ IS: 147672000

4 Potassium | Keftieas 248.96 | UTRL/STP/SOIL ;
[ 3 ] Sodium ] Kg’Hect ] 1-2&5]55 -4 UTRL/STF/SOIL
L 6 | Nivowenasis T ogen(asN] | T e T . _UTRL/STR/S0IL !
| 7 j' Water Hoidmg T  UTRUSTPROL, 1 Il
i Capacity *
S j, N VN S .
8 Phosphorus Kngﬂbt 6812 | __UTRL/STP/SOIL i
9 _ Organic Carbon sanic Carbon | . 04 , _15:2720 (part-22) '|
1 16 | Bulk Dermt\ - rm,u.,c _E_.SO e U’FRl__f§TPXSOH _ |
**End of Reporg+*
Nate;

I The resuls given above are related to the iested samiple. for var
The customer asked for the above 12515 only.

2. Thisiest report will not be used for any publicityv/legal pumase

3

The fest samiples wil] be disposed off after two weels from the daie r-fibauﬂ fetest re
the customer,

10us paranieters, as observed at the time of sampling.

“y pousyviess af all tinee
Ausaring yarrol best oy serviess g sl dimm




i ULTRA TESTING &

M 2 : 3 PR : 17915 (EpES) Certifi
Anp IS0 S001: 2008, QHSAS IERG1:3007, M{iﬁ} .
we Certificate No. T-3142

_ e : ida, UP.
3 Laboratory: C-43, Sector-88, Phase-Ii, Noida,
Ph.: No.: €§12{)-654&577,'-+91=-9973:9124?6,--9350953:;@ o
. i T.mail: nliravesearchinb@gm
Website: https//www.uliralabnoida.com, E-mai _
Jitra Lab o .
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-15092017-01 Issue Date: 19/09/2017
Issued To ' : SHRI KANHAIYA LAL

C/o SHRI DWARIKA PRASAD GUPTA
43/1, S.P.MARG, CIVIL LINES
ALLAHABAD-211001 (U.P.)

Sample Drawn On t o 13/09/2017 1o 14/05/2017

Sample Drawn By ¢ UTRL

Sample Desuription : Ambient Aic’

Bhukhand No. ¢ 84-87, 100, 101, 105-110, 120, 121,123-134, 143

Area * 17.75 Hectare

Sampling Location + On Project Site(Near Village-Janva)

Taluka & District © Bara, Allahzbad (U.P.)

Analysis Duration T 15/09/2017 To 15/09/2017

Average Flow Rate of PM (m*/min.) ;118

Averape Flow Rate of Gases (Ipm) Zo N

Sampling Instrument Used : Respairable Dust Sampler {PM o) Fine Particulate

Sampler (PM2.5) With Gaseous Attachment,
TEST RESULT 1
S.No. Parameter Test Method Results | Units Lx;}:{;&éger
L. | Patticulate Matter | 15:5182 (Part-XXID:2006 | 82.65 | ng/’ 100.0
L (PM o) _
2 Particulate Matier CPCB VYolume-— 1/ 38.14 ug fm’ 60.0
(PMss) Gravimetric _
3. Sulphur Dioxide . 18:5182( Part-11):2001 14.50 ug/m’ | 80.0
(as SO,) .
4, Nitrogen Dioxide 15:5182 (Part-V1):2006 24.11 pg/m' | 80.0
(asNOy) i }
Note:

1. The results given above are related to the tested sample, for various parumeters, as abserved at the time of sampling
The customer asked fior the above tasts only,
This test report will not be used for any publicity legal purpose.

L

The test samples will be disposed off aftor twa weeks from the date of fssue of rest report, unless until specified by
] P S

the customer. P \
For ULLTRA TESK_\{?& R‘ES’EARCH \#ABORATORY
FooE T

o
1

-:‘r:? _ A LV
‘{[1}{:,1»%3}' : (;idﬁorize:ﬁls\léﬁtor_\,j




ULTRA TEST]

Ultra Lab

| SAS 18001 1:2015 (EMS) Certificd
n IS0 0001126803, OHSAS 18001:2067, 14001 (
fior i Certificate No. T-3142 i
sctor- ! -k, Noida, UF
Laboratory: £-43, Sector-88, Phase-1L, Noida,
Ph ? Mo !}1;{%654&5?7, +81.9971012478, 9;35&%;231 ) ‘
Website: hﬁp'f};v;%w;ulirai&bmidam E-math: ulraresearchisb @gmail.com

TEST REPORT

Soil Sample Analysis

Report Code: SS-15092017-01
Issued To

Issue Date: 19/09/20617

: SHRI KANHAIYA LAL

Cfo SHRI DWARIKA PRASAD GUPTA
43/1, S.P.MARG, CIVIL LINES
ALLAHABAD-211001 (U.P)

Sample Drawn By UTRL
Sample Description Soil
Bhukhand No. 84-87, 100, 101. 105-110, 120, 121,123-134,
143
Area 17.75 Hectare
Sampling Location On Project Site(Near Village-Janva)
Taluka & District Bara, Allahabad (U.P.)
Sample Drawn On 13/09/2017
Sample Quantity 2.0Kg
Amnalysiz Duration : 15/09/2017 To 19/09/2017
RESULTS
S.No. | Parameter Units Result Test Method
I : ' Texture - Sandy Clay Loam | 1S: 2720 {pari-4). 1985 Reaff:2006
Silt L Yo l6.16 18: 2720 (pari-4), 1985 Reaff:2006
Clay T % 33.72 IS: 2720 (part-4), 1985 Reaft'2006
Sand % 50.12 1S: 2720 (pari-4), 1985 Reaff-2006 |
. pH - 7.64 1S: 2720 (part-26).1987 |
3 _Electrical Conduetivity | nmhosfem ! 3897 IS: 14767:2000
4 Potassium Keg/Hect. 280.31 UTRL/STP/SOIL
5 Sodium Kg/Hect. 147.11 UTRL/STP/SOIL
6 Nitrogen(as N % 0.048 ! UTRU/STP/SOIL
7 Water Holding % | 30.0 ! UTRL/STP/SOIL
Capacity - DY -
8 Phosphorus Kg/Hect. 6483 UTRL/STP/SOIL
T8 Organic Catbon | % 047 | TS 2720 (panad
T Bulk Density emlce | 136 | UTRLSTPSOL
**End of Repor{™+
Nofe:

L. The results given ahove are related to the tested sample, for various parameters, as abserved at the time of sampling.
The customer asked for the above tests anly,

2. 'Ihis st report will not be used for a nv publicity/legal purpose

3. Thetest samples will be disposed off afier two weeks from the date of issye of test report, unless until spacified by

ervices aiall thies
Assuring vou of best onr services at ai tnes
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U

Website: hitpi/fwwwaltralabuoida.com, E-mail: ultravesearchiab @ gmailcon
€ = E & : .
Uitrelab __ w e

A TESTING & RE

{An IS 9001:2008, OHSAS 18061:20807, H4001:2015 (EMS) Certific

Certificate No. T~3142N —
boratory: C-43, Sector-88, Phase-I1, No aﬁ_. 3
P}If?;}; gg%‘ié%ﬁ'ﬂ. +91-9971912476, 9350952231

Report Code:
Issued To

Sample Collected By
Sample Description
Bhukhand No.

Area

Sampling Location
Taluka & District
Sample Drawn On
Sample Quantity
Weather Conditions
Analysis Duration

S r———

W-15092017-01

TEST REPORT
Water Sam ple Analysis

Issue Dgte:
: SHRI KANHA YA LAL

C/o SHR] DWARIKA PRASAD GUPTA
43/1, S.P. MARG, CIviy, LINES
ALLAHA BAp-211 001 (1, P.)

UTRL
Ground Water

84-87, 160, 101, 105-110,
143

19/0972017

120, 121,123-134,

17.75 Hectare

On Project Site(Near v illage-Janvay)
Bara, Allahabag (U.R)

13092017

2.0 Liter

Normal

15/09/2017 To 1 9/09/2017

RESULTS - T by
! _ As per IS 10500:2012
' S.No | Parameter - Test Method Results | Unies 7 Aceeptable | Formissiie Limit |
| ; Limit : 'i:;hezﬁbs;ncca{ if
L [pH 1S:3025(Part-11 7.20 - . 65-83 | kggg;;x:;g |
i 2. | Colour 18:3025(Pari-4) ¥ 1. § ;= 15
3. | Odour I_.S:ngﬁ(.'_Part-S} : | Agre ;e__eib_]_f_-:_“f__n Agrceable f
Taste N IS:3025(Part-7) ; Agrecable =i Agreeable {___Agreeable
5. | Turbidity 15:3025(Part-10) | <10 'IL mu“hi I i N
6. | Calcium(as Ca) 18:3025(Part-10 960 | " “mgl [t 200 |
7. | Magnesium IS:BOES(Pa!T~46). 1264 | me/ i 30 [ 100 ;
(as Mg) _ } . I i !
Total Hardness IS:3025(Part-21) { 176.0° mgdl 1 356 R B
(as CaCQ, " . ! !
Chioride(as CI) IS:3025(Part-32) | 13779 mgl [T 355 1000
fron(as Fe) 1S:3025(Part_53) <0.05 J mgh | o3 B No Relasation |
L 11| Fluoride(as F) APHA-4S00 F | 077 | L35 |
r Total Dissolved 15:3025(Part- | 6) 720.0 f mgdl | 500 i 2000 ,
i Solid ! ] |
il SERS - " *%End. of Reparte - {
Note:

L. The results given aboye are relatad to the fested sample, for varions Parameters, as observed at the time of sampline.
The customer ashed for the aboyve Lests only.
2. This test report will not be used for any publicityiegal purpase

fad

the custonier,

The test samples will be dis

osed off after two weeks o the date ofissie of teyt report, unless umil g vesificd by
p 5p :

For ULTRA TESTING & 15
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47.8110

T :__.“_ z .’ % .1 - TM
q e ‘a ITL LABS PVT. LTD.
¥4 el ] Govt. Approved Test House
. ! B-283-84, Mangolpuri, Industrial Area, Phase-, Delhi - 110 083
B PH, - 27915654, 27915608, 65368717, Fax : 27923339
Tad0 ity Pl i Toll Free No. 1800‘532'0999
TEST REPORT
TEST REPORT OF WATER/DRINKING WATER
Authority M/s Modi Minerals Udyog
Gata No. 2192, 2195, 2196,
Vill.- Bihariya, Tehsil- Bara, P.O. Shankargarh,
Distt.- Prayagraj
Source of Sample Borewell Water (Bore well No. - 1)
Report No. C202005180001
Date of sample collection 18.05.2020
Sample collected by [TL Representative
Results
A\A\r. No. | Parameter Method Requirement Permissible Result
{Acceptable Limit in
Limit) Absence of
(1S: 10500-2012) | Alternate
Source (IS:
10500-2012)
Table 1 Organoleptic and Physical Parameters (Clause 4)
: Colour, (Hazen units) 1S: 3025 (P-4) 5 max. 15 max. <2
2 Odour 1S: 3025 (P-5) Agreeable Agreeable Agreeable
; Taste IS: 3025 (P-7 & 8) | Agreeable Agreeable | Agreeable
3 Turbidity (NTU) IS: 3025 (P-10) | max. 5 max. <1.0
: pH value . IS: 3025 (P-11) 6.5t0 8.5 No 795
6 Total Dissolved Solids (mg/l) - | IS: 3025 (P-16) 500 max. 2000 max. 345
Table 2 General Parameters Concerning Substances Undesirable in Excessive Amounts (Clause 4)
; Aluminum as Al (mg/l) 1S: 3025 (P-53) 0.03 max. 0.2 max, ND (0.02)
: Total Ammonia as N (mg/1) IS: 3025 (P-34) 0.5 max. No ND (0.02)
Anionic Detergents as MBAS Anx. K of IS: 13428 | 0.2 max. 1.0 max. ND (0.02)
. (mg/l)
| Barium as Ba (mg/l) Anx. F of 1S: 13428 | 0.7 max. No . ND (0.02)
3 Boron as B (mg/l) C1.29 of 18: 3025 0.5 max. 1 max. ND. (0.01)
6 Calcium as Ca (mg/l) 1S: 3025 (P-40) 75 max. 200 max. 65:
B Chloroamines as CI2 (mg/l) 1S 3025 (Part 26)* | 4.0 max. No Nil
8 Chloride as Cl (mg/l) IS: 3025 (P-32) 250 max. 1006 max. | 42
4 Copper as Cu (mg/l) IS: 3025 (P-42) 0.05 max. 1.5 max. ND (0.01)
i Fluoride as F (mg/l) 1S: 3025 (P-60) 1.0 max. L5max. | ND (.01
h Free Residual Chlorine (mg/l) 1S: 3025 (P-26) 0.2 min. 1 min. Nil
E Iron as Fe (mg/l) 1S: 3025 (P-53) 0.3 max. No 0.008
relaxation
, Magnesium as Mg (mg/1) 1S: 3025 (P-46) 30 max. 100 max. ;IZD 501
5 Manganese as Mn (mg/l) [S: 3025 (P-39) 0.1 max. 0.3 max. (0 0 )
= | Mineral Oil (mg/D) Cl6of1S 3025 (- |05 max.  |No . |NDOOB
& ﬁg) relaxafflon |

5
0

o o)



-2/a ITL LADD

B-283-84, Mangolpuri,

FVYilec L/ALFe

Govt. Approved Test House
Industrial Area, Phase-I, Delhi - 110 083

PH. : 27915654, 27915608, 65368717, Fax : 27923339

Toll Free No. 1800-532-0999

TEST REPORT

|16 ] Nitrate as NOs (mg/l) IS: 3025 (P-34) 45 max. No ND (0.001) |
[ = Phenolic Compounds as C¢HsOH | 1S: 3025 (P-43) 0.001 max. 0.002 max. |ND
| B Selenium as Se (mg/l) 1S: 3025 (P-56) 0.01 max. No ND (0.001)
M Silver as Ag (mg/l) Anx. J of IS: 13428 | 0.1 max. No ND (0.01)
il Sulphate as SOs(mg/l) [S: 3025 (P-24) 200 max. 400 max. 38
2 Sulphide as HoS (mg/D) [S: 3025 (P-29) 0.05 max. No ND(0.01)
2 Total Alkalinity as HCO3 (mg/l) 1S: 3025 (P-23) 200 max. 600 max. 188
23 Total Hardness as CaCOj3 (mg/) | IS: 3025 (P-21) 200 max. 600 max. 177
i Zinc as Zn (mg/1) 1S: 3025 (P-49) 5 max. 15 max. ND (0.01)
L Table 3 Parameters Concerning Toxic Substances (Clause 4)
| Cadmium as Cd (mg/l) 1S: 3025 (P-41) 0.003 max. | No relaxation ND(0.00?;)_-'
2 Cyanide as CN (mg/) 1S: 3025 (P-27) 0.05 max. | No relaxation | Absent
3 Lead as Pb (mg/l) 1S: 3025 (P-47) 0.01 max. | No relaxation | ND (0.001)
4 Mercury as Hg (mg/l) [S: 3025 (P-48) 0.001 max. | No relaxation | ND (0.001)
3 Molybdenum as Mo (mg/l) IS 3025 (Part 2) 0.07 No relaxation { ND (0.01)
O Nickel as Ni (mg/1) 1S: 3025 (P-34) 0.02 max. No relaxation | ND (0.01)
8. Polychlorinated Biphenyls, PCB APHA 0.0005 max. | No relaxation | ND
(mg/) 6630/1T/AC/08-02 (0.0001)
9. Polynuclear Aeromatic APHA 0.0001 max | No relaxation ND
Hydrocarbons (PAH 9mg/10) 6640/1T/AC/08-02 (0.0001)
tV Total Arsenic as As (mg/1) [S: 3025 (P-37) 0.01 max. 0.05 max. ND (0.001)
11 Total Chromium as Cr (mg/1) 1S: 3025 (P-52) 0.05 max. No relaxation | ND (0.001)
| Table 4 Bacteriological Quality of Drinking Water | -
| | E. coli / 100m| 1S: 1622-1981 Absent No relaxation | Absent
A\L}_ Total Coliform Bacrerial 100ml | IS: 1622-1981 Absent No relaxation | Absent

hS
NA- Not Applicable
ND: Not Detectable, figures in brackets indicate method detection limit.

Note: 1.The result listed refers only to tested sample and applicable parameters o
9. The above referred water sample compliance to permissible limit of IS: 10500-2012 for dml}’cmg

purpose.
WP‘” a®)

Date of completion: 27.05.2020 (Authorized Signatory)

-



TTTRA TESTING & ]
{Ax 150 90012685, CHSAS PRO0E:2007, 14001:2015 ¢ EMS} Certilie
Certificate No. T-3142 ‘

Laboratory: C-43, Sector-88, Phuse-11, N;ai&a, L‘P
: = Ph.: No.: D120-6540577, +91-9971912476, 9358%5%:;@“1&21
e i ‘ehsifes rwwwadivalabneida.com, B-mail: nltraresearc enm
Jierey Lab Vo http://www.ultrals :

Noise Report
Report Code: N-15092017-61 Issue Date: 19/09/2017
Issued To : SHRI KANHAIYA LAL
Clo SHRI DWARIKA PRASAD GUPTA
43/1, 8.P.MARG, CIVIL LINES
ALLAHABAD-211041 (U.P)

Sample Drawn On 1 13/09/2017 to 14/09/2017
Sample Drawn By : UTRL
Sample Description : Ambient Noise
Bhukhand No. : 84-87, 100. 101, 105-110. 120, 121,123-
134, 143
Area :  17.75 Hectare
Sampling Location :  On Project Site(Near Village-Janva)
Taluka & District : . Bara, Allahabad (U.P.)
Sampling Time : 24 hrs -
Analysis Duration s 16/09/2017 -
e - s —- et
SL Test Parameters Resulis Units Requirement (as per CPCB Guidclines Limits in
No ' 4B () Ley :
Category of Area/ Zone Day Time  Night Time
| EQUIVALENT 60.6 dB(A)
NOISE LEVEL
(6.0 AM TOI10.0PM) - % -
2 EQUIVALENT 412 dR(A) 5 o -
NOISE LEVEL
(10 PM TO 6.0AM) - - -
A.Industrial Area 73 70
B.Commercial Arex 65 35
C.Residential Area 35 45
D.Silence Zone 50 46
Notes:

I.  The results given above are related to the tested sample, for various parameters, as observed at the
time of sampling. The customer asked for the above tests only,

This test report will not be used for any publicity?legal purpose

The test sumples will be disposed off after two weeks from the date of issue of test .




TEST REPORT

*ITL LABS PVT. LTD.

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I, Delhi-110 083
Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com

Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
(m*/min)

Volume of Air Sampled m?
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by
Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P
202203180001

Ambient Air Monitoring

1457

1.12

1632

17.03.2022

24.03.2022

23°C

ITL Representative

On Project Site Downward (Near Vill. Janwa)

S.No Test Conducted Results Standards Method

1. | particulate Matter (PMyo) (pug/m3) 85.0 100 max APHA-Air(Gravimetric)

2. Particulate Matter (PMys) (ug/m3) 46.0 60 max APHA-Air(Gravimetric)

3. Sulphur dioxide (SO5), (ng/m3) 555 . APHA-Air(Improved west &
H Gaeke method)

4. Nitrogen dioxide (NO5), (ng/m3) - 5 e Emission Regulation -3 (Modified
' jacob Hochheiser Method)

5. | carbon Monoxide (CO) (mg/m3) 1.3 4 max 1S:5182 (P-10)

*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS

Note:
The samples will be destroyed after fifteen days from the date of issue of test certificates unless otherwise

a.

specified by party

b. Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our

permission of authority of testing center

%

Reviewed by

F/7.8/10

AS-ANZ

Ace No, S1409196A8
Regd No QAC/RHNTSY

Autk )ggn-“

/f,}/ .k-,,'-,.-,

tﬁm_z}e;d ignatory

54
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone;0822-2720828,2720831, Fax:0522-2720764, Emall; Infotuppeb.in, Webalte: www.uppeb.com

163788/UPPCB/Allahabad (UPPCBRO)/CTO/both/PRAYAGRAJ/2022 Date: 12/09/2022

To,
M/s
Smt Amita Gupta and Abhilesh Kumar Gupta (Silica Mining Lease)

Janwa, Bara, Prayagraj Appliﬁ%ggg;g]-

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Smt Amita Gupta and Abhilesh Kumar Gupta (Silica Mining Lease) located

at Janwa, Bara, Prayagraj. subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-

I. This CCA Smt Amita Gupta and Abhilesh Kumar Gupta (Silica Mining Lease) granted for the period
from 12/09/2022 to 31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Sand/morrum in Cu  |12500 Cubic Meters/Year
Meter/Y ear

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility Discharge point
Domestic 1.0 KLLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ! Parameter ‘ Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.




334 57

{¥) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|
.S No. | Parameters | Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

{SNe.|  Air Type of fuel| Stackno | Control Height of
! Pollution Device Stack
!  Source
| 1 | Dust Particulate water
| | emission Matter sprinkling
i { during system and
| {  manual Green Belt for
| mining, controlling dust
| transportati emission.
| on and
loading/unl
oading of
Silica
! Sand/Morru
m.
Emmission Quality Standards
S No. E Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(i) The unit will not use any type of restricted fuel.

11i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence_‘
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

S0 | 65 | 55 | 55 | 45 | S0 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.




335

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Umit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-htp://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

Specific Conditions:-

1. This consent is valid for production of Silica Sand/Morrum-12500 Cu Meter/Year by opencast and semi
mechanized mining in 17,75 hectare leased area at Bhukhand No, 84-87, 100, 101, 105-110, 120, 121, 123-
134, 143 Village-Janwa, Tehsil-Bara, Tehsil-Prayagraj.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. 1803/Parya/SEAC/967/2011 dated
11.11.2014, which has been transferred to your unit vide letter dated 17-12-2021 and submit its compliance
report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4, Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from CGWA.
6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of

dust emission during mining, transportation, loading and unloading of sand/morrum.
#. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.
9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.
10, All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent

dust emission.

|1, Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)

12. The dust suppression measures like water spraying will be done on the haul roads and working areas.

13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.
14, Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

15. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control Board

and UPPCB for protection and safe guard of environment from time to time.
16. Consent fees if revised, shall be payable by industry from the date of its applicability.
17, Industry shall comply with the relevant provisions of Environmental Laws,
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18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

ay b essary.
may € nec Iy Digitally signed by
———————— RAJENDRA SINGH
Date:2022.09.1311:1433
+0530°

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on

quarter ly b&SiS. Digitally sigried by RAJENDRA
/\SINGH

Date:2022.09.13 11:15:06 40530

Chief Environmental Officer (circle-2)
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Fencing Photographs
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TEST REPORT

“*ITL LABS PVT. LTD.

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I, Delhi-110 083
Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com

Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
(m*/min)

Volume of Air Sampled m?
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by
Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P
202203180001

Ambient Air Monitoring

1457

1.12

1632

17.03.2022

24.03.2022

23°C

ITL Representative

On Project Site Downward (Near Vill. Janwa)

S.No Test Conducted Results Standards Method

1. | particulate Matter (PMyo) (pug/m3) 85.0 100 max APHA-Air(Gravimetric)

2. Particulate Matter (PMys) (ug/m3) 46.0 60 max APHA-Air(Gravimetric)

3. Sulphur dioxide (SO5), (ng/m3) 555 . APHA-Air(Improved west &
H Gaeke method)

4. Nitrogen dioxide (NO5), (ng/m3) - 5 e Emission Regulation -3 (Modified
' jacob Hochheiser Method)

5. | carbon Monoxide (CO) (mg/m3) 1.3 4 max 1S:5182 (P-10)

*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS

Note:
The samples will be destroyed after fifteen days from the date of issue of test certificates unless otherwise

a.

specified by party

b. Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our

permission of authority of testing center

%

Reviewed by

F/7.8/10

AS-ANZ

Ace No, S1409196A8
Regd No QAC/RHNTSY

Autk )ggn-“

/f,}/ .k-,,'-,.-,

tﬁm_z}e;d ignatory
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TEST REPORT

“ITL LABS PVT. LTD.

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I, Delhi-110 083

Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com
Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
Volume of Air Sampled m’
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by

Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P
C202203180002

Ambient Air Monitoring

1468

1.13 (m*/min)

1658

17.03.2022

24.03.2022

23°C

ITL Representative

On Project Site Upward (Near Vill. Janwa)

S. No Test Conducted Results Standards Method
1. | particulate Matter (PMyo) (pg/m3) 79.0 100 max APHA-Air(Gravimetric)
2. | particulate Matter (PM,) (ug/m3) 44.0 60 max APHA-Air(Gravimetric)
3. P 3 APHA-Air(Improved west &
Sulphur dioxide (SO5), (Hg/m?) 6.3 T - (Imp
Gaeke method)
, : T Emission R ion -3 (Modified
4 Nitrogen dioxide (NO>), (Hg/m3) s B m|.55|on egulatfon (Modifie
jacob Hochheiser Method)
5. Carbon Monoxide (CO) (mg/m3) 1.2 4 max 15:5182 (P-10)
*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS
Note:
a. The samples will be destroyed after fifteen days from the date of issue of test certificates unless
otherwise specified by party
b. Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose

with our permission of authority of testing center

5,

Reviewed by

F/7.8/10

JAS-ANZ

QUALITY

('7_

ASSURED
COMPANY
150 9008

T01%AS

Acc Ne SI
Hepd No.QACRYLWISY
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TEST REPORT

“'ITL LABS PVT. LTD.

64

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-|, Delhi-110 083

Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com
Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
(m*/min)

Volume of Air Sampled m?
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by
Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P
C202109160001

Ambient Air Monitoring

1465

1.14

1670

15.09.2021

22.09.2021

38°C

ITL Representative

On Project Site Upward (Near Vill. Janwa)

S. No Test Conducted Results Standards Method
1. | particulate Matter (PMyo) (ng/m3) 78.0 100 max APHA-Air(Gravimetric)
2. Particulate Matter (PMys) (pg/m3) 46.0 60 max APHA-Air(Gravimetric)
; - PHA-AI d
3 Sulphur dioxide (SO5), (ug/m3) 0y — APHA-Air(Improved west &
Gaeke method)
4, i fait 3 Emission Regulation -3 (Modified
Nitrogen dioxide (NO,), (ng/m>) 383 0 rvix ; C : (
_ jacob Hochheiser Method)
5. | carbon Monoxide (CO) (mg/m?3) 1.5 4 max 1S:5182 (P-10)
*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS
Note:
a) The samples will be destroyed after fifteen days from the date of issue of test certificates unless otherwise

b)

%

specified by party

Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our

permission of authority of testing center

P
Reviewed by

Fi7.8/10

AS-ANZ

Ace No. S14TOINAS
| RepdNoQACRYISY




TEST REPORT

““ITL LABS PVT. LTD.

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I, Delhi-110 083
Ph.:+91-11-44713445, 9810107619
E-mail : itlabs@gmail.com

Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P

Report No. C202109160002

Name of Sample Ambient Air Monitoring

Duration of Monitoring (Min) 1468

Avg. Flow Rate of Sampling 1.12 (m*/min)

Volume of Air Sampled m? 1644

Date of Monitoring 15.09.2021

Date of completion 22.09.2021

Avg. Ambient Temperature 31°C

Sample collected by
Location of Monitoring

ITL Representative
On Project Site Downward (Near Vill. Janwa)

S. No Test Conducted Results Standards Method
1. | particulate Matter (PMy) (pg/m3) 82.0 100 max APHA-Air(Gravimetric)
2. ; 3 APHA-Air(Gravimetric)
Particulate Matter (PMys) (ng/m>) 48.5 —

3. Sulphur dioxide (SO5), (ng/m3) 555 o APHA-Air(Improved west &
1 Gaeke method)

4. Nitrogen dioxide (NO), (ng/m3) 465 S rrax Emission Regulation -3 (Modified
' jacob Hochheiser Method)

5. | carbon Monoxide (CO) (mg/m?3) 1.7 4 max 15:5182 (P-10)

*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS
Note:

a) The samples will be destroyed after fifteen days from the date of issue of test certificates unless
otherwise specified by party

b) Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our
permission of authority of testing center

s

Reviewed by

FI7.8/10

JAS-ANZ

———

ASSURED
COMPANY N SHTOIWAS
150 %01 Repd No. QACRILDISY
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TEST REPORT

“ITL LABS PVT. LTD.

™ 66

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I1, Delhi-110 083

Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com
Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
Volume of Air Sampled m’
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by

Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST. - ALLAHABAD U.P
C202209200019

Ambient Air Monitoring

1458

1.14 (m*/min)

1662.12

19.09.2020

25.09.2020

39°C

ITL Representative

On Project Site Downward (Near Vill. Janwa)

S.No Test Conducted Results Standards Method
1 Particulate Matter (PMyo) (ug/m?3) 74.0 100 max APHA-Air(Gravimetric)
2. Particulate Matter (PMys) (ng/m3) 44.3 60 max APHA-Air(Gravimetric)
3. s HA-Air(l d t &
Sulphur dioxide (SO5), (ng/m3) 279 80 max APHA-Air(Improved wes
Gaeke method)
4, ; 1y 3 Emission Regulation -3 (Modified
Nitrogen dioxide (NO>), (ug/m>) 350 80 aK . & . (
jacob Hochheiser Method)
5. | carbon Monoxide (CO) (mg/m?3) 1.4 4 max 15:5182 (P-10)
*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt 18.11.2009 NAAQS
Note:
a) The samples will be destroyed after fifteen days from the date of issue of test certificates unless otherwise

specified by party

permission of authority of testing center

Y

Reviewed by

F/7.8/10

JAS-ANZ

QUALITY

CT'

ASSURED

COMPANY Ac
150 9081

¢ Neo SHTINAS
| RepdNoQACRIINTEY

. Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our




TEST REPORT

“ITL LABS PVT. LTD.

Govt. Approved Test House

B-283-284, Mangolpuri, Industrial Area, Phase-I, Delhi-110 083
Ph.:+91-11-44713445, 9810107619
E-mail : itllabs@gmail.com

Approval No. : NW9(14)/LAB

TEST REPORT OF AMBIENT AIR

Authority

Report No.

Name of Sample

Duration of Monitoring (Min)
Avg. Flow Rate of Sampling
Volume of Air Sampled m?
Date of Monitoring

Date of completion

Avg. Ambient Temperature
Sample collected by
Location of Monitoring

M/S MODI MINERALS UDYOG
VILLAGE- JANVA, TEHSIL-BARA
DIST.- ALLAHABAD U.P
C202209200020

Ambient Air Monitoring

1468

1.13 (m*/min)

1658.84

19.09.2020

25.09.2020

39°C

ITL Representative

On Project Site Upward (Near Vill. Janwa)

S.No. Test Conducted Results Standards Method

1. | particulate Matter (PMyo) (ug/m3) 84.0 100 max APHA-Air(Gravimetric)

2. | particulate Matter (PM,s) (pg/m3) 46.2 60 max APHA-Air(Gravimetric)

3. Sulphur dioxide (SO5), (llglm3) 5918 — APHA-Air(Improved west &
{ Gaeke method)

4, Nitrogen dioxide (NO,), (llg/m3) s T— Emission Regulation -3 (Modified
' jacob Hochheiser Method)

5. | carbon Monoxide (CO) (mg/m3) 1.6 4 max 15:5182 (P-10)

F/7.8/10

*EPA -1986, PCLS/02/2010, Notified by GSR 826(E), Dt. 18.11.2009 NAAQS

Note:
a)
specified by party

b)
permission of authority of testing center

%

Reviewed by

o e s e g

The samples will be destroyed after fifteen days from the date of issue of test certificates unless otherwise

Test certificates is not to be reproduced wholly or in parts promotional publicity of legal purpose with our

gnatory
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ASSURED
COMPANY
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09:06!202; 1423 345 A _.‘68
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 3 (B)
[See Rule 8(1)]
Certificate of Registration of User for Abstraction of Ground Water
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}
Registration No.: 202204000642 i
Name of the Owner AMITA GUPTA
Designation CEO Company Name Modi Minerals
9 FYA FT AH Udyog
Company Address Gata No. 2192, 2195, 2196, Vill.- Bihariya, Tehsil Authorization Letter Download
FHA FT 9T W&R 93 .
Address of the Applicant 43/1, 8. P.Marg. Civil Lines, Allahabad-211001 | Application Form Serial PGRJ0422RIN0016
No.
Date of Submission 23/04/2022 Specimen Signature
Location Particulars
District Prayagraj Block SHANKARGARH
Plot No./Khasra No. GATA NO. 2192, 2195, 2196 Municipality/Corporation No
Ward No./Holding No. NA
Particular of the Existing Well and Pumping Device
Date of 20/08/2019
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 45.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well) .
Strainer Position (For Tube Well) '
Type of Pump Used Submersible H.P. of the Pump 3.00
Operational Device Electric Motor Rate of Withdrawal 9.00
{m3hr.)
Date of Energization (In Case of Electric Pump) 20/08/2018

113
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o taes e fanmatian huenisted by the applicant subiject (o the conditions statad o erieaf
i ‘ 0 [l 8 e

yeng thse iquantity b1 ground walnt exirar 1ntl myary anid yaar shall affize watar rmatars, which racad

® 8 '. » ‘.' :H " .,' ‘ ,: a-.,- o pmping devires arud 10 bl Lie prasurneed 1hat the quartity racordad by the rmatar has n2an
e e i AR 4 e yary b proved Tha rale ul meledetinn ol ground wataf feeee tha wall s sher o tam 300 shall riot
— ® v mest -ate Bauv matet atare
‘e ('l i s Mhasageest Uouncl reseived (he Pt g atop axttaction of ground watar from the wall dus to quality nazards of
Wer spaimiea I The abpabon 8 torianda
cse i B Aaace o canerahip of the exting well fraahy tegistiation has to be obtained
Yo ANaADS o AN ,‘ seriys rate of wahdrawal and pumping davice in respact of the azisting wall as indizated at S| (2) and (Z) of this
’ ' ehel e ~me wiat poot permisaron of the District Ground Waler Managament Council Any daviation in this regard shall lead to
= wlian i et ration
cne e e radcotars | nformation fumished by the applicant in his application for issuancs of this registration is found 1o oe
ot Aurivg verteaton al any subsequent slage this registration s liable for cancallation
Lt o e sameters and installation of digital water level recorders with lelamatry shall be mandatory for user. Depth and zone
wome 4 Lessemeter should be commensurate with that of the pumping well The data, oblained from digital water level recorders shzll oe
a4 pvpiabie 1o thig ofice on monthly basis
Lwsaelines ot Jostallation of Piezometers and their Monitoring

Cmreempte @ borewsll Nubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
roooment 1 s also used 10 lake water sample for water quality lesting whenever needed. General guidelines for instaliation of plezometers

e a2 tollows

The pmzomeles s 10 be installed/constructed at the minimum of 50 m distance from the pumping well through which grounc water is
being withdrawn The diameter of the piezometer should be about 4" to 6.

+ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. [f. mare
than one plezomelers are installed the second piezometer should monitor the shallow ground water regime. [t will facilitate snallow
an well a3 deeper ground water aguifer monitoring.

« Mo of pmzometers 1o be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

$ No Quantum of Ground water withdrawal {cum/day) No.of piezometers required -
Manual  DWLR with Telemetry
1 <10 0 0 Q ]
2 150 b} 1 Q R
= 50- 500 1 0 1 N
a > 500 2 0 2 il

« The measunng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
Lt glven in meler upto two decimal,

« Formeasurement of water level sounder or automalic water level recorder (AWLR)/ Digital Automatic watsr level recorger (DWLR)
with telemetry system should be used for accuracy.

e measutement of waler level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
Stopped 1or about four 10 Six hours

Al the getads regarding coordinates. reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

pienoes torbanging the prezomeler into the Hydrograph Monitoring System for Ground Water Department. Uttar Pradesh. and for its
v S0t sr
"t gruung water quality has to be monitored twice in a year during pre-monsoon (May/June) and pest-monsoon

e Torember) penods: Quality may be got analyzed from NABL approved lab. Besides. one sample (1 It capacity bottle) to the

weemined Luectun Ground Water Depanment. Uttar Pradesh, for chemical analysis.
v A FPe'meset (A ¢ 5 = » .

Fnenel GRitay boat should e installed at piezometer/Tube wells site for providing the location. piezometer! tube well number,

S ?

' . i -
: P anE aens laget O pezometernftube well tor standard referencing and identification
Ay Uhel $e sl requitement regard al
NiAsia Jurding sately and access lor measurement may be taken care of.
Ly O ! CON o 1 % . _
Ay Che! CONGmLnls) et My Le mposed by the Oistnct Ground Water Management Council

®

"
2



Late 09'08/2022
Place Prayagraj

This certificate is elect
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ronically generated and does not require digital signature
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1. The Committee observed that the leaseholders have not made proper demarcation of geo
coordinates in their lease area. During visit, Committee found pucca pillars at the mining
sites but most of these mines site pillars have not mentioned Geo-Coordinate along with

depth of the mines.
During visit ponding of water in the mining area where observed which was informed that

it is because of heavy rain this year during rainy season. No benching has been made in the
mining areas as per Uttar Pradesh Department of Mining and Geology Guideline.
. During visit, the project proponents have not installed weigh Bridge at the mining site to

quantify mined out material.
During visit. Committee observed that top soil of the mining areas were not stored

- =
temporarily at the earmarked place for land reclamation/restoration of the same as per the

guidelines.
Committee observed that most of the project proponents have not put-up display board at

the mining sites.
During visit, the committee observed that lease holders have not installed CCTV camera at

entry and exit point of the mining area.
Committee observed that the over burden of hard rock slab material after excavation of the

. silica sand have been dumped in improper manner in the mining areas.
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Fifgade:

1. Pucca Pillars were already there at the mining site. As required, Numbering of all the pillars fave
been done along with Geo-Coordinates. Pics are as under :

2. During visit, Ponding of water in the mining area was observed. It was due to heavy rain during
that period. All the water from the mines has been removed and it is in complete dry condition.
Benching has also been done as per requirements. Pics are as under :
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3. W("lﬁh hllli}'ll liN ‘lli*ll PRl Fning area 1 ’"'I'”l{ ”-“-_[’ 7] ““'l“”fv ””“‘q’ ot rrateerial ‘li,ai e as
under

4. Top soil of the mining areas has been stored at the carmarked place for land
reclamation/restoration of the same as per guidelined. Pics are as under ;
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L walr R MTYD oy
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5 s B &
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5. Display Board has been put-up at the mining site. Pics are as under ;
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b LUIC cameras has been installed at the entry and exit point of the mining area as per

requirement

7. Over burden of hard rock slab material after excavation of Silica Sand have been removed. Pics
are as under :
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Accuracy 16.2m
Time: 040 -2023 13 3
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CTO Date Range

1. 14.04.2015 to0 31.12.2015

2.14.01.2016 t0 31.12.2018

3. 30.03.2019 to 31.07.2020

4.01.08.2020 to 31.07.2023
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"
% U.P. Pollution Control Board
A CONSENT ORDER
Ref No. - Dated : 30/03/2019 -

52033;’UPPCBIA]]ahaIJad(UPPCBRO)!CTO!air!ALLAHABAD!ZﬂH

To,
Shri AMITA GUPTA
M/s MODI MINERALS UDYOG
Gata No.2192,2195,2196 Village-Bihariya, Tehsil Bara, P.O.Shankargarh,
Allahabad, ALLAHABAD,212108

ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MODI MINERALS UDYOG '

Reference Application No. 4743579 Dated : 30/03/2019

. With reference to the application for consent for emission of air pollutants from the plant of M/s
MODI MINERALS UDYOG. under Air Act 1981, It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions . '

2 This consent is valid for the period from 30/03/2019 to 31/07/2020 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . SHASHI ?,:?;?:f signed by
KANT MISHRA

Date: 2019.03.30

MISHRA 13:16:53 +05'30°
For and on behalf of U.P. Pollution Control Board

~ R.O. UPPCBPRAYAGRAJ.
Enclosed : As above
(condition of consent): T
‘ i:mil-" SHASHIKANT
Copyto:  CEO-2, UPPCB LUCKNOW. MIS}-fRA |
MISHRA S

R.O., UPPCB PRAYAGRAJ.
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U.P. Pollution Control Board

Dated : 30/03/2019

CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of SILICA SAND-?OO
MT/MONTH.
2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source _
1 DG SET- 10 DIESEL 01 Particulate | AS PER E(P)
HP Matter RULE 1986

2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail :
S.No | Stack No Parameter | Standard

3. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory ..

4.  The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

5.  The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . :

6.  The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &

CClor otherwise mandatory .

7. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CClor otherwise mandatory .

8.  The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
1. Unit shall maintain the Ambient Air/Noise Quality as per standard.—

2. Unit is directed to maintain the stack height attached with 10 HP D.G sets as per standard within
02 month & also maintain acoustic enclosures for Noise Pollution Control.

3. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

4. Unit will strengthen green belt in the premise of the total occupied area.

5. Unit is directed to comply the provision of Solid Waste Rule 2016.

6. Unit is directed to comply the provision of Hazardous Waste Rule 2016.

7. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.

8. Unit will not make any expansion without prior consent of the State Board.

9. Unit shall submit Stack Monitoring Report in 03 month. SHASHI Digitally signed
¢ - by SHASHI KANT
KANT MISHRA

Issued with the permission of competent authority . Date: 2019.03.30
MISHRA 131502 10530
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For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

1108
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U.P. Pollution Control Board

CONSENT ORDER

Ref No. - ' Dated : 30/03/2019
52034/UPPCB/Allahabad(UPPCBRO)/CTO/wate

r/ALLAHABAD/2019

To,

Enclosed : As above

Shri AMITA GUPTA
M/s MODI MINERALS UDYOG
Gata No0.2192,2195.2196 Village-B ihariya, Tehsil Bara, P.O.Shankargarh,

(as amended) for discharge of effluent to M/s. MODI MINERALS UDYOG

3 Reference Application No :4743626 Dated :30/03/2019

irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure »in refrence to their foresaid application .

(condition of consent):

SHASH | Digitally signed by

SHASHI KANT MISHRA

Copyto:  CEO-2, UPPCB LUCKNOW. KANT Date: 201903.30

MISHRA 13:22:37 405'30"

119

Allahabad, ALLAHABAD,212108
' ALLAHABAD
Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

2. This consent is valid for the period from 30/03/2019 to 31/07/2020 . ,

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .SHASHI ?’;ﬁ:’r ik
KANT  MISHRA
| MISHRA ~ T5iss o
For and on behalf of U.P. Pollution Control Board
) - _ R.0., UPPCB PRAYAGRAJ.

'R.O., UPPCB PRAYAGRAJ.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MODI MINERALS UDYOG vide

Consent Order No. 4743626/ Water Dated : 30/032019 .

CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of SILICA SAND-700
MT/MONTH.
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details - _ i el v g
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge, K1./day discharge point
1 Domestic 3 KLD Septic Tank

3 Arrangement should be made for collection of water used in process and domestic effluent

4a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No ’ Parameter ' Standard
4b.  The industrial effluent should be treated in treatment plant so that the treated effluent should be Wi . i
conformity with the following norms. . e TRl YL L A
Industrial Effulant
S.No ' Parameter f Standard
5.  Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. . The other pollutant for which norms have not been prescribed, the same should not be more than the.
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8.  The treated domestic and industrial effluent be mixed (as éjcr the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1. This consent is valid for washing of silica sand 700 MT/Month.
2. Washing effluent will be re-circulated through Pucca Settling Tanks,

3. Permission of District Administration/Mining for Silica Sand storage at a time to be submitted by
the industry within 02 months.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months,

5. Unit is dirgcted to make a boundary wall around the premise within 03 month.
6. Unit is directed to comply the terms & condition of the Mining Lease Deéd;
7. Unit shall ensure zero discharge outside the premise.

8. Unit is directed to submit NOC of Central Ground Water Authority.

9. Unit is directed to comply the provision on Water Cess Act 1977 which is applicable upto June
2017. ;

10. Unit is directed to install IST Mark Water Meter on the installed tube wells for the P el oy
of water abstraction.

11. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

12. Unit directed to file Annual Compliance Report of the condition.

13. For the expansion of the production capacity, pre-consent of the State Board (NOC) shall be
mandatory.

SHASHI KANT Ditalysigned by SHASHIKANT

Issued with the permission of competent authority . MISH RA 3 MR v
For and on behalf of U.P. Pollution Control Board. . -

oo e
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U.P. Pollution Control Board

CONSENT ORDER

* Ref No. - Dated : 08/07/2020
98075/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2020

To,
~ Shri AMITA GUPTA
M/s MODI MINERALS UDYOG
Gata N.2192,2195,2196 Village Bihariya, Tehsil Bara, P.O.Shankargarh, Prayagraj -
212108.PRAYAGRAJ,212108
ALLAHABAD

Sub ; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. MODI MINERALS UDYOQG
Reference Application No. 8985085 Dated : 08/07/2020

I With reference to the application for consent for emission of air pollutants from the plant of M/s
MODI MINERALS UDYOG. under Air Act 1981. It is being authorised for said emissions, as per
the standards. in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 01/08/2020 to 3 /07/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. '

This consent is being issued with the permission of competent authority .

IAGAT sty
BAHADUR so?tgquzom 08
SINGH 13:11:05 40530

For and on behalf of U.P. Pollution Control Board

P el 19 - i Y. e e Sy - e pE— S P T - e pra R.O-’ UPPCB PRAYAGRA"J. g
Enclosed : As above
(condition of consent):
| JAGAT  ootatysnetsy
Copyto: CEO-2, UPPCB LUCKNOW. BAHADUR  smcH
4 Date: 2020.07.08
SINGH 13:15:00 405'30"

R.O., UPPCB PRAYAGRAJ.




3(a)
3(b)

3©

U.P. Pollution Control Board

Dated : 08/07/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-700 MT/Month.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 DG SET-5 & DIESEL 02 Particulate | AS PER E(P)
10 Ié\)é@]\' DG Matter ACT 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

B Emission Quality Details Detail
S.No | Stack No I Parameter ’ Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of

- consent order along with the point wise compliance report of the consent order . Further quarterly

monitering report should be submitted .

Specific Conditions:
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1. Unit shall maintain the Ambient Air/Noise Quality as per standard.

2. Unit is directed to maintain the stack height attached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Noise Pollution Control.

3. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

4. Unit is directed to make a boundary wall around the premise within 03 month.

uwn

. Unit will strengthen green belt in the premise of the total occupied area.

6. Unit is_ directed to comply the provision of Solid Waste Rule 2016.

7. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.
8. Unit will not make any expansion without prior consent of the State Board.

9. Unit shall submit Ambient Air Monitoring Report in 03 month.

10. Unit is directed to submit compliance report quarterly.

JAGAT Digitally signed by

Issued with the permission of cdmpetent authority . BAHADUR JAGAT BAHADUR SINGH

Date: 2020.07.08
SINGH 13:15:36 +05'30'

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.
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" U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 08/07/2020
98187/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r/ALLAHABAD/2020
To,

Shri AMITA GUPTA
M/s MODI MINERALS UDYOG :

Gata N.2192,2195,2196 Village Bihariya, Tehsil Bara, P.O.Shankargarh, Prayagraj -
212108 PRAYAGRAJ,212108
ALLAHABAD

Sub: Consent under Section 25/26.of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MODI MINERALS UDYOG

Reference Application No :8993714 | Dated :08/07/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MODI MINERALS UDYOG
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/08/2020 to 31/07/2023 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority i JAGAT “ Digitally signed by
JAGAT BAHADUR

BAHADUR smGH
Date: 2020.07.08

SINGH 13:06:28 40530°
For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.
Enclosed : As above
(condition of consent):
JAGAT Digitally signed by
Copy to: CEO-2, UPPCB LUCKNOW. BAHADUR MOAT SR Dl
SINGH 13:10:14 +05'30"

R.O., UPPCB PRAYAGRAJ.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MODI MINERALS UDYOG vide

Consent Order No. 8993714/ Water Dated : 08/07/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-700 MT/Month.
The quantity of maximum daily effluent discharge should not be more than the following :

. Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
B discharge KL/day discharge point
1 _ Domestic 3 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No T Parameter | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

sontommiity witl the following notmg:
oo oo Industrial Effulant _ _

_ SNo _ | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory ..

The other pollutant for which norms have not been prescribed, the same should not be more than the

- norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. - '

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for

tlow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

126
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_This consent is valid for Silica Sand- 700 MT/Month.

(8%

. Unit is directed to reuse of recycled water through settling tank.

3. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months.

5_Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit shall ensure zero discharge outside the premise.
7. Unit is directed to comply the provision of Central Ground Water Authority NOC.

8. Unit is directed to comply the provision on Water Cess Act 1977 which is applicable up to June
2017.

9 Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction.

10. Unit is directed to develop green belt of appropriate thickness around the premise with fast
@ growing deciduous saplings.

11. Unit directed to file Annual Compliance Report of the condition.

12. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.

r ith th s f tent author JAGAT Digitally signed by
2 . GAT BAHAD
sued with the permission of competent authority BAHADUR :;aue;zazonr.gsksmm
‘ SINGH 13:10:35 +05'30'

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.
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Tax Involco
Mis Sharda Canvas Slore Invoico No Datord
: BB Triveni Road Krishna Napar 1118 29-&[]“2022
X} ': 138N Prayeg Ry Dolivery Note Modo/Terms of Paymant
& No 041830A% 74
GAID0B0ITA BRIPOBDIZO Cash Salos

| GSTINAUIN DRACHPORIMTIRY N

| Simte Nama  Uttar Piadaah Code 00

| E-Mao snargacanvan? pOEo Al com

| Riryer
MODI MINERALS UDYOG
411 S PMARG CIVIL LINES ALLD
GSTINAIN OPADCPGRA05A122
State Name Uttar Pradesh, Code 09

Suppliers Rol Othor Refarenca(s)

Buyor's Ordor No Datad

Despatch Documant No.  Delivery Nota Date

Despriched through Dostination

Terms of Dellvory

s Description of Goods

R

~ HSN/SAC  Quantity = Rate  per Amount

? sm Warp Knlttad Fabrics 5% Sqmt 8005 200.00 sqmt 13.33 sqmt 2,666.67
% @ Output C Gst @ 2.50% ' 250 % 66.67
TN OutputSGst@250% . . 250 % 66.67
. T Round Off '~ | " ' (-)0.01
e S e - Total . _ ZGOODaqmt - ¥2,800.00
Amount Chargeable (in words) T TR o ~ E.&0E
fNR Two Thousand Eight Hundred Only i bkt w s |
" HSN/SAC Toxable' ' CentralTak I' | StateTax  Total
. Value _ Rale  Amount  Rate  Amount  Tax Amount
BLvs - 266667 250% _ 66.67 2.50% _ 66.67. 13334
;  Total 2 GEB 67 66.67 66.67 13334
Tax Amount (in words) INR One Hundred Thirty Three and Thirty Four paise Only
Company's Bank Details
Bank Name © Bank of Baroda Od Alc 9242
. AJc No. . 13520400009242
Company's VAT TIN . 09912800210 Branch & IFS Code : KYDGANJ BRANCH & BARBOKYDGAN |
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct. _ Authorised Signatory
SUBJECT TO PRAYAGRAJ JURISDICTION

This is a Computer Generated Invoice

for M/s Sharda Canvas Store
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{atad
1.Jul.2022
e/t et A Peyment

{ihat Malorancals)

[ratnd

oh &8 ARG UVR UNES ALD Uespaich Document No Delvery tiote Date
PR TINAN JADCPOMOsAILZ
Lz Ngow gt Prasash Code 09 Despatched through Destination
Terms of De'ivery _
Descripton of Goods T HSN/SAC Quantty ~ Rate  per Amount
1517 Polithin 18% 3917 37.04 kg 8220 kg 3,044.69
Output C Gst @ 9% 9 % 274.02,
Output S Gst @ 9% 9 % 274.02
Round Off 0.27
Total 37.04 kg  3,593.00
krgunt Chargeable (in words) - T T E&OE
j»@ Three Thousand Five Hundred Ninety Three Only
HSN/SAC Taxable CenwalTax __ State Tax  Total
i Value  Rale  Amount  Rale  Amount _Tax Amount
%17 T 304460 9% 27402 8% 27402 548.04
Total  3,044.69 274.02 274.02 548.04
“4s hmount (o worgs)  INR Flve Hundred Forty Eight and Four paise Only
Company's Bank Cetails
Bank Name Bank of Baroda Od Alc 9242
AJc No 13520400009242

Companys VAT TIN 09912800210

Branch & IFS Code . KYDGANJ BRANCH & BARBOKYDGAN

Crosrston

/6 CecE6 thal s invoice shows the actual price of the
goeos Geslribed bnd (na! Bl paniculars are true and
et

SUBJECT TO PRAYAGRAJ JURISDICTION
Tnis is @ Computer Gengrated Invoice

for M/s Sharda Canvas Store’



Tax Invo445

M/s Sharda Canvas Store

@21/683 Trivent Road Krishna Nagar
Kyedgan| Prayag Rnj

Mobile No , 9415308374

Qp39060378, 9830060320

GSTIN/UIN OUACHPGBI%TFHZN
Sipte Nama  Uunar Pradesh, Codo 08
E-Mall shardacanvas? 826@gemall com

Buyer
MOD! MINERALS uDYOG

"Buyer's Order No

(DUPLICATE FOR TRANSPORTER)

138
Invoice No Dated
554 . 17-Jun-2022
Dalivery Noto Mode/Terms of Payment
| CASH SALES

Supplier's Ref "Other Reference(s)

Daled

43/1 S P MARG CIVIL LINES ALLD Despaich Document No  Delivery Note Date
GSTIN/UIN 09ADCPGB405A122
State Name Uttar Pradesh, Code 09 Despatched through Destination
Terms of Delivery
L Description of Goods HSN/SAC  Quantity Rate  per Amount

1 3926 Hdpe/P P

Tarpaulin 18%

Output C Gst @ 9%
Output S Gst @ 9%

—

— —

D

Amount Chargeable (in words)

"R Three Thousand Four Hundred Thirty Only
© 7 HSNISAC 77 Taxable

Tax Amount (in words) :

Total

INIi-Five Hundred Twenty Three and Twenty Two palse Only

——— -

3926 36.10kg,  80.52, kg,_,,,.z,sos.?a.

9% 261.61

9 % 261.61

360Ky X 3,430.00

T i - E &OE
_Central Tex___ State Tax_____ Total

ate  Amount Amount | Tax Amount

26161 |

Company's Bank Details ,

Bank Name . Bank of Baroda Od A/c 9242
Alc No. - 13520400009242 CYOGAN
: Branch & IFS Code : KYDGANJ BRANCH & BARBOKYLX AN
ga;'\pat?y‘s WAL - 0991 HRO0EAR ' for Mis Sharda Canvas Store
eclaration

\We declare that this invoice shows the actual price of the
'goods described and that all particulars are true and

correct.

Thisis 8 Computer Genera

SUBJECT TO PRAYAGRAJ JURISDICTION

. Authorised Signatory

ted Invoice

————



/ Tax 'nmizﬁ 6 (ORIGINAL FOR RECIPIENT)

o St Invoice No Dated
/" Mis Sharda Canvas Store
iveni - 226 ) __7-_Ma_y-2_022__ - _
ii;;sgﬂ:ﬂ?‘;:::;:g:?.Knshna Nagar I'ialery Note Mode/Terms of Payment
Mobile No 9450617156, 9415308374 Cash Sales
9839060378, 9839060320 Supplier's Ref | Other Reference(s)
GSTIN/UIN 09ACHPGB367R1ZN %
te N Uttar Pradesh, Code ey

'%35 D8 Peadeah Code 100 Buyer's Order No Dated

MODI MINERALS UDYOG
43/1 S P MARG CIVIL LINES ALLD

‘Despalch Document No. “Delivery Note Date
GSTIN/UIN . 0SADCPG8405A122
State Name - Uttar Pradesh, Code : 09 Despatched through Destination

Terms of Delivery
S Description of Goods HSN/SAC  Quantity Rate  per Amount
N.

e e L

- - _-_____-___-—-—-___ _ ——— i
3917 Polithin 18%
15x1 Nk

3917 3650kg 8051 kg 2,938.62

Output C Gst @ 9% 9 % 264.48
Output S Gst @ 9% 9 % 264.48
Round off 042
Total . 3850kg T 7 g 3,468.00
Amount Chargeable (in words) — —— — = - T E &0E
INR Three Thousand Four Hundred Sixty Eight Only :
o HNisic  Taxable . Gentral Tax StateTax  Total
— B Value Rale  Amount Rate Amount _ Tax Amount
3917 ] - 293862° 9% 26448 9%, 264.48 528.96
_ ] Total  2,938.62 . 26448 - . 264487 52896
Tax Amount (in words) : |NR Five Hundred Twenty Eight and Ninety Six palse Only
Company's Bank Details
Bank Name - Bank of Baroda 04 Alc 9242
Alc No. * 13520400009242
Company's VATTIN - 09912800210 Branch & IFS Code : KYDGANJ BRANCH & BARBOKYDGAN
Declaration : for Mis Sharda Canvas Sore :
We declare that this Invoice shows the actual price of the SQ ‘ o
9oods described and that aj| particulars are true and ':Ei \
correct. o ] o L horised Signatory -
SUBJECTTO PRAYAGRAJ JURISDICTION

This is a Computer Generated Invoice
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Tax Involce
Moy Shaila Camvas Blore iretirm Mo Dateq
H2VBRY Y ivmey Poad Krahae Hagar 1242 4-Jan-2021
= redgany Prayag Ma Suppher ¢ Ha! [irme Batarnncaln)
Noddde No BAABR ARG LA IONITA
MAEMONTE BRYOS) 20
STINUN CRAC VP GAM IR IN
iste Neere  LWar Mades Ciala (10
Pryont
NOD MINTRALS UDYOQ
AN S P MARG CVIL UINES ALLD
GRTINAEN MUADCPOR08A122
Cialy Namd Uttar Pradesh, Code 00
T o Spedy Unat Pradesh
S Cescnption ¢of Goods HSN/SAC ~ GST  Quantty Rate pet Amount
t Rate
1 3817 Polithin 18% 3917 18% 13.80 kg 9152 kg 1,262.98
Output C Gst @ 9% 9 % 113.67
Output S Gst @ 9% 9% 113.67
end Round Off (-)0.32
Total 13.80 kg ¥1,490.00
Amount Chargeable (in words) E&0E
INR One Thousand Four Hundred Ninety Only
HSNISAC Taxable Central Tax State Tax Total
Value _Rate  Amount Rate  Amount  Tax Amount
3917 126298 9% 11367 9% 11367 22734
Total 1,262.98 113.67 113.67 227.34
Tax Amount (nwords) — INR Two Hundred Twenty Seven and Thirty Four paise Only
Company's Bank Details
Bank Name . Bank of Baroda Od A/c 9242
Ale No. 13520400009242
Company's VAT TIN - 09912800210 Branch & IFS Code : KYDGANJ BRANCH & BARBOKYDGAN
Declaration for Mis Sharda Canvas Store

Vo declure thal this invoice shows the actual price of

ha goods descnooed and thal all pariculars are true

hnd comact Auhonsed Signalory
SUBJECT TO PRAYAGRAJ JURISDICTION

This is a Computer Generated Invoice
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uMaR car

GSTINNO. nsns\mmzsmzu e
DHEER“] Kun NE m?cgmc;rc I

llll'l Truck Trjpnl 5

AG O

TR S L

DalailsolROWiverJBmedTo DRl
Name ﬁ\mh r\\.T\ W\ . L/{.PL\, . =

[ sasse ML Sk J\’W\.g o)
cstn - 8. ﬁbﬁpﬁﬁ‘i"iﬁllsﬂm U

= ; Description of Goods
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419 142

™

/
5 DEEPANJALI GARMENTS
1.0 : SHANKARGARH, ALIAHABAD
Y B.O ' 70, K.P. KAKKAR ROAD
- ALLAHABAD
Phone : 9454837952
3 SALE INVOICE CASH
, - N ____ i atine T!*Li__”ﬁ@]jﬁg!_{ﬂ{; - __ ____. ._ ~ ) f,o; ¥1 gr_!f;.l.rED?p]I;::leﬂrinliggic_ |
31 Kanhawya Lal Invoice No.:P00611  Date: 22/08/2017 j
, CJo Dwanka Prasad Gupta |
4301, S.PMarg LRNo. Date: 22/08/2017 |
Cuwil Lines, Allahabad |
9 Transport : ‘
_ SALE INVOICE CASH _ |
> S. % Item Description Qty.| Rate |Tax%|{ Amount |
|
v 1) Shin 30 | 160 | 5.00| 4800.00 |
|
<2 2 r Pant : 30 | 260 |5.00| 7800.00 |
|
Y |
9 |
d |
9 |
S |
9 |
5 |
|
, 4
r
9 |
|
d |
VAT 9250 00*4%= g0y = o i T ]
» | 5000°4%=370.00 SAT :1%=92.50 *"HAVE A NICE DAY SUB TOTAL 12600.00
VAT 4% 504.00
' > _SAT 1% _ 126.00
~-Rs. Nine Thousand Seven Hundred Twelve & Paise Fifty Only GR -
. AND TOTA 13
@ [erms & Conditions % k 13230.00
1-GOODS ONCE SOLD WILL NOT BE TAKEN BACK.

For DEEF ] ‘S
’ 2-ALL SUBJECT TO ALLAHABAD JURISDICTION ONLY. FERANIACL CARNENTS '

’ -. Authorised signatory [

\ A : . e ]




420 S

GSTIN © 09BBGPA6251012S Orlginal Copy |
TAX INVOICE

R.R.CREATION | /

15/18 K P KAKKAR ROAD, Chandralok Ch ‘taha
CIN . 211003
Teld ; @OISRRIOZE emall shubhamagarawal0® -« imall.com

Invoice No . 2480 ‘Placeuf Supply  © Uttar Pradesh (09)

Date of 1nvoicn 14:01-2022 Reverse Chargr N
Billed to Shipped to :
Modh Minerals Liyog Modl Minerals © + «
AlaNabad Allahabad
|
GSTIN / UIN  0SADCPG8405A122 ESHN/UIN : 09ADCPGB405A122
X Goots | '_____—“__T [ ) [ sesr| sasr] Amount(')-
- Description of Goods [HSN/sAC | W'i“"“ Price| . "af | c(;sr‘ SGST |
| Code | S |J Amount Rate Amount |
—— __'_"‘—‘—-——-—-,--—-——-F—-_____,______ - R . + ‘I
1. BLANKETS ‘asauooo 25.00/Pcs. | 238.10! _-gc.! 148.81 250%| 148.81 6,250.00

N SN S N N N

|
Grand Total 25.00 Pcs. z L 6,250.00 |

| HSN/SAC  Tax Rate Taxable Amt. CGST SGST _ Total Tax
£3014000 5o 5,952.38 148.81 148.81 297.62

Rupees Six Thousand Two Hundred Fifty Only

= g v |
| _ — ]
Bank Details : ICIC] BANK,Chowk Br., Alld., A/c No.0309 15500522 IFSC: - ! 7100309 |

—_— M — - "____-__—_-______"_‘__J.
Terms & Conditions Receier's Signature - [
ohnlde st e

| E.& O.E.

| 1. Goods once sokd vall not be taken back. T e i —-

——

| 2. Interest @ 18% p.a. will be charged If the payment For R.R.CRE.Q.TION
‘nsnotmademmmlnewmnatedum, pe

| 3. Subject to ‘Uttar Pradesh’ Jurisdiction only. ¢
:[ Authorispd Signatory

\




/
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{ : D9BBGPAB251B1I5 S “‘*"—“;-;-—*—144
, TAX INVOICE L
R.R.CREATION |
15/18 K P KAKKAR ROAD, Chandralok Chauraha |
CIN : 211003 \
. Tel ; QOIS881078 emall ; shubhamagarawal0SO®gmall.com
Invoice No 1264 p e
L | [} ] .
Date of Invole ¢ 23-11-2020 n:::_:,:f_. 2:?,%1 | Pradesiy (09)
o Shipped to : S ‘:
o Cash
GSTIN / UD .
A R GSTIN / UIN i
N —
Description of Goods :usms.lc Qty. |Unit Price| CGST| CGST ] s&n: SGST Amount(%) |
S |Conte Rate | Amount | Rate | Amount '.
LANKETS ' '. |
|6301 20.00|Pcs. 252.38| 2.50%| 126 1o 250%| 126.19| 5,300.00
i 1
'!
|
|
'|
| |
Grand Total 20.00 Pcs. 4 5,300.00
MSN/SAC Tax Rate Taxable Amt CGST SGST Total Tax
6301 5% 5047.62 12619  126.19 252.38
Rupees Five Thousand Three Hundred Only
3ank Details : ICICI BANK,Chowk Br., Alld., A/c N0.030905500522 IFSC: 1C1C000030S
kit N R
rerms & Conditions Recelver's Signature @
- & O.E.
. Goods once sold will not be taken back. o e
 Interest @ 18% p.a. will be charged If the payment For R-R-CREinN
. not made with in the stipulated tme. 5 FuNE-
' Subject to "Uttar Pradesh’ Jurisdiction only. ol
Auth d Signatory
o

!



\GSTIN : 09AASPA4998F126 L 4 TAX INVOICE White - Original for T
: NARAIN DAS AMA NATH e Tl
W riplicate for uppler
&a DEALS IN : ALL KIND R Ph.: 9415351785
lal 72 S OF CANVAS, TENTAGE, SAFETY ITEMS, IRON SCRAP & DISPOSAL 7860920412
— 2, K.L. Krishna Nagar, Kydganj, Allahabad - 211003 email : naraunda:r,amarnath@gl'lﬂilllﬂf-m“ ‘9807121807
Invzlzce N 7 ql-fﬂ ..| Transportation Mode ...
invoce Date : ... O. 11 0% ).;},‘b.\ﬂ ........ i Vehicle NO. ...o.ovovoeeee e vk SRS
S G "1RE\ELCha G | | IIIIIII DaE OF SUPPIY ccivisiiismisuasinisssiimimssmss e BANK DETAILS
gel P.M. |State Coad | 09 | pjace of Su Ao -
- : pply ...~ SAQF AUL.............. » _
Details of Receiver (Billed To) Details of Consignee {ShippEd To Bank Name : State Bank of India, Allahabad
Name - SYIDOT MINERALE DLYVOG e Degree College Kydganj, Allahabad
ndcress - A3l E £ MAKG.. C.!WMJ ? tf‘j Address : Alc No. 65244212710
oSTN .0FADCP{B4DS A1 Z2. . . IFSC Code SBINO050689
swe UL . [Sete Gond [o7 | stte e ]
S No. Name &f Product / Servi HSN Others
ervice Code | QY- | Rate [ Total cggT CGST [SGST iiﬁ;l; IGST IasT. [Lene s, Amount
ZO”‘”’T_'(XOJ’\ l;; ,Q%{ 5000.812:5) | Roc-2[25Y] oq -e Koo — o
4 l
Total Loco-o 00-2 o200 -® 2y
- 00— &
Total Involce Amount in Words : ,éﬁzg él@'@ﬂ’ﬁd{ 4/7’&.’1 /Mﬁd ,0’27!? RS '
All Subject to Allahabad Jurisdiction only. For : Narain I?)jj);&mar Nath
ce sold will not ken back. E.&O.E.
Goods once sold will not be taken bac P Sigﬁﬁﬁy




423 146

TINNo. 09712601526 (TSI Mobile - 5415308374
Ot 01-04-1888 Phene : 0532- 255802:.
_ M/s Dhananjay Gupta
5 $24-AB84, Triveni Road, Krishna Nagar, Kydganj, Allhabad - 211003
DISPOSAE GOODS DEALERS. OLD MOTORS PARTS & SCRAPE
Cotton Canvas, Tipal, Blanket, Poyinene, HD PE. Fabncs, Cars & Scooter Covers efc.
o 124y ] [, |
| Adress. - t'\-\ = m\W ~|| For hananay Gupsa
' g Prop /Auth. Signature
N[ Date [X\[-[s]) [~
s e
_Sit Pa@utars Qty. Rate . RsmP.
\ /
f
!
i
) rJL %
Net Amount < —
o VatCharged @ __% l
\_\*1_“.}\ H@\_U\\\a A of Di Rio T ;
Total Amount of Invoice | Q.50 |~
i;%;: £ Afsnatag Arsicion Only Slg'ﬂmfit"\f:?w Seller Goods
__ Signatire of Authorized Person: mm%m
| S Status : Propriter

— e —— —————— e —
—_— =
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425 148

GSTIN | 09AASPA4998F 126 [ TAX INVOICE i Whie - Orgioa (or Recpmen ]
NARAIN DAS A o B
“ AS AMAR NATH s
IRl 1 DEALS IN : ALL KINDS OF CANVAS, TENTAGE, SAFETY ITEMS, [RON SCRAP & DISPOSAL Ph. 9415351785
- 721152, K.L. Krishna Nagar, Kydganj, Allahabad - 211003 email - naraindasamarnath@gmail.com 9807121807
IVoIce NG ..o i, i I
57 Transporation Mode .._.................. P RCR
invoice Date . .. OS}{OE/A Q?L.hﬂ Vehicle NO. ... gt BANK DETA""S
Stale Date of Supply ... (257 0.6/ 2CLLmmr v
= iammcwl P.M. _|State Coad [ 09 | place of Supply ... 37;57\2;714410/ ------
ails of Receiver (Billed To) Details of Consignee {Shipped_'l_'a_—_-_
Name /)DL 57 ZNERAL... LOYYG 43y
Address:&‘ﬂﬂjmrg...,,efh:?}...,(m_&f ..................... Name
9’7"7‘1?&&) Address :
SISITN LOFADCRG RYDSALZA GSTN
ale
(+f [State Coad [ 09| State m
S. No. Name of Product / Servi HSN [ sc T[ IGST Oth
& ervice Code Qty. | Rate Total CgiT ESSI S,ﬁf,T EES-I lﬁie Amount cnarzz Rs. Anmount X
Fydfjf/ ol [Opy 5137’ boo-w |7] |SY | Q)| Sk-o 708 -«
Yy Ko Up e/ 1) 2b0 w | Y| Jos go] &Y |Jay 6o 192 -2p
Ly  Tacpef - @ X ]
CC A 327 Spalosy | R0 B) | o ex] )] oo 6 Bed- 30
[
i
/
/n'
A-0 | #-s1/ / o]
Total ASYL - w
Total Invoice Amount in Words:....’ﬁie?ﬁ..mfﬁ.é{...,{ﬂ/’ M?(L/m‘(iﬁ‘f LT T
All Subject to Allahabad Jurisdiction only. 4 ( (! For : Narain Das Amar Nath
Goods once sold will not be taken back. E.&O.E. Authorise&f‘gg
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GIED  rn: 0415351785

7860920412
Narain Das Amar Nath

Dealsin: Canvas, Tentage, Blanket, Safety Items, Iron
& Paper Scrape & All Kinds of Disposal Goods

172/152, K.L.Krishna Nagar, Kydganj, Allahabad
e-mail : naraindasamamath@rediffmail.com

o 14813

/Q/Wﬁ‘k %3/:: =@
S ol & Jef = 350 @

Truth, Purity and Unselfishness, VWherever these are present, there s nomwlcm or
above the sun to crush the possesser thereof Equiped with these, one individual s
able 1o face the whole universe in opposition - Vivekanand
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s

GG  rh:9f15351785

7860920412
Narain Das Amar Nath

Deals in : Canvas, Tentage, Blanket, Safety Items, Iron
& Paper Scrape & All Kinds of Disposal Goods

172/152, K.L.Krishna Nagar, Kydganj, Allahabad
e-mail : naraindasamarnath@rediffmail.com

Date 3.\.\.11‘.2,013
S

jﬂ#ﬂ' 657 = 39\6' ©

e

i below or
1, there is no power DeiC
i ness, Wherever these are presen bt
B Lllgﬁ:hme possesser meraoquuipeq with m‘ﬁ T:;nd
oo mes:nblelofaoemem universe in opposition - Vivekan
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NEW SHEKHAR MEDICALS

> M_rA“AI_U\R L AL NEHRU ROAD
TAGOR TOVN ALLAHABAD

Phone '-'2?‘-1N-IM.GN.‘463&62?_854385“?4&
I -Maa] mnilunm:r@bldlil-g.‘gmali com

Patieni Name : MODI MINERALS UDYOG
Patient Address : 43/1.8.P.MARG

Dr Name : SELF
Dr Reg No.

GSTNO  09BDFPS6595F 271 | invoice No 0014407 Date: 19/12/2019
Licence No  ALD-201 8/20/0006 ALD-2018/21/
D L Exprry Date 09-01-2023 n21/%008 ‘ GST 'NVOICE
BATCH [ Exp. [ey | mme | sest [ cest | AmounT
! |[COTTON 30 GMm 5601 2 30.00 6.00 | 6.00 [ 60.00
2 |DETTOL 60ML REG ULAR 3004 D9020 9/22 1 25.00 6.00| 6.00 25.00
3 |BOROLINE CREAM 3004 344 1 38.00 6.00| 6.00 | 38.00
4 |CIPLADINE OINT 30049099 | 18472 0/20 1 44,50 6.00 | ' 6.00 44.50
5 |BETADINE OINT 15 GMm 3004 PHOO399 6/21 1 130.00 6.00 | 6.00 130.00
¢ |PEPAR TAPE 1" 3004 1905025 4/22 1 25.00 6.00 | 6.00 25.00
7 Imﬁmu. THERMOMETER HOCKS 9025 1 1 63.00 9.00| 9.00 63.00
8 'BANDAGE 2' 3005 2 5.00 6.00 | 6.00 10.00
9 |BANDAGE 6’ X1 3005  |oo1 2 10.00 600 6.00 20.00
10 CALPOL TAB *15 3004 EWW671 7/22 1:0 14.69 | 600| 600 14.69
11 [INTAGESIC-MR TAB *10TAB (3004 T1804188 9/21 1:0 78.50 6.00 6.00 78.50
12 |BAND-AID FLEXI H/PLAST X1PC  |3005 5 2.50 | &m| 600 11.50
13 |GLOVES DOMFSTIC (L) *2PCS (4015 4 5.00 9.00 | 9.00 20.00
| |
|
GST 409 09‘646%224,558GS7424.55068T,?0,32‘9+9%=6.34868T+6.34CGST. SUB TOTAL 541.19
o e T — - ————— SsGST 30.89
s CGST 30.89
*Goods once sold will not be relumed . Roundoff 0.19
"All disoutes subiect 1o Allahabad Junisdiction onlv
“Please consull vour Dr before using these medicines. For NEW SHEKHAR MEDICALS
Remark : —MT_ - 1
Adthorised Signatory
ND TOTAL 541.00
Rs. Five Hundred Forty One Only RA o
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Ph.: 2260904 “OUR AIM : SERVICE TO THE HUMANITY" IE
CHARITY:Z30/- SNo. 52
Valid for 1 month
B.S. MEHTA EYE HOSPITAL
_ HOSP'TAL 9, Clive Road, Civit Lines, Kanpur Road,

(Near Lal Gija Ghar), Allahabad

Name....... JTJodl . !"?mem[s Ud)m_g; -CLUahcu’nc{

S€X e
Date Diagnosis
10:18-201 Eye checkop Comp foo /fgao/__
labours and staff
membeys
géfi;
10’[8
TIMINGS- Monday to Saturday ~ (SUNDAY CLOSED)  OUR FACILITIES:- _
Horning Evening 1. Intra Ocular Lens Implantation.

2. Qrthoptic Ex. for Eye Muscles.
3. Reiraction with Dark Room Tesiing.
4 Fiivata Reoms & Generalors

Summar (April - Sepl) | 8:30AM 10 1:00PM  4:30PM to 5:30PM
Viintor  (Oct. - March) - 9.00AM 12 1:30PM  400PM to 5:03PM
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Latitude: 25.212508
Longitude: 81.558437+
iElevation: 154.98+27

!Acchacyﬂ&%-m S
Ti e.DB@?-ZDZZM'OJ
Note leasds 4, %

ﬁ" A A
Latitude: 25.20971
!Longltude: 81.524067
Elevation: 159.14182m
Accuracy: 6.5 m
{Time: 08-27-2022 12:38
INote: lease99...
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Supply Bil

Sold to il BmLm Lo Vil 1wih
" Ju wem VL TS E TN

Date OC 09 7
PARTICULARS | Rate | Amount 78R 4
frazor . | = Rs. :

| -
i *EBME
lJ » GOods o'Ce SoRd wal Nl De e Dack
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8| Sold to Mol MPwineads Udyes.

L Joavwsa Si\lea  Saud, dbdﬁus
[ - %‘W A ool Date ... 22
Qty. PARTICULARS Rate [ Amount ¥&#H
Lkl frazor R Rs. P.

lo:] o157 qE2 25 | 360/ —
12: | g 3s | 420[1

28 s 30 ‘TGC? -
50 Uz ' 3 | 83?;/ g

I

) (Yishu r Total S 3}57 o+
i Thank you Al g " nature ‘
+E.ZO.E. )
+ Goods once sold will not be taken back f/" =
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